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[Mr. Vice-Chairman.)
4. The stite Duty and Tax

on Railway Passenger Fares
(Distiibuzjon) Bill, 1957

as passed by the I.ok Sabha 2 hours
s. The Appropriaton Bill, 1957
relating  to  Supp’ementary
Demands  for Grants  for
1957-58, . I hour
30 mts.
6. The Additional  Duties of

Excise (Goods of Special
Importance) Bill, 1957, ss
passed by the Lok Sabha . 2 hours
7. The Payment of Wages (Am-
endment) Bill, 1957 as
passed by the Lok Ssbha . 1 hour
30 mis,
8. The Parliament (Preven-
tion aof Disqualification) Bill,
19$7, as passed by l:he Lak
Sabha 2 hours
9. The Countess of Duﬂ'erma
Fund Bill, 1957, as passed
by the Lok Sabha . . 30 mts,
10, The Preventive Detention
{Continuance) Bill, 1957, as
passed by the Lok Sabha . 5 hours
11. The Delhi Development Bill
1957, as pusscd by Lhc Lok
Sabha 1 hour
30 mts,
12, The Citizenship (Amend-
ment)  Bill, 1957, as passed
by the Lok Sabha . « 3omis,
13, The Mines and Il;{inglgﬂs
(Regulation and Develop-
ment) Bill 1957, as passed
by the Lok Sabha . . 2 hours
30 mits,
14, The Indisn Tariff (Second
Amendment) Bill, 1957 as
passed by the Lok Sabha 1 hour
30 mts.
CTHER BUSINESS
15, Motion  regarding Food
Situation . - 4 hours,
16. No-day-yet-named Motn
ven notice of by Shri
ﬁnhm Chand 4
Scheme  for VxIlagc chsnlz
Projects . - 1hour
30 mts

In order to be able to complete the business by
December 24, 1957 which is the day fixed for
the adjournment of the current session, the
Committee has further recommended that the
House should, with effect from today (16-12-
1957) curtail the lunch recess each day by
half an hour and sit
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extra half an hour daily i.e. up to 5-30 p.m.,
and also sit on Saturday, December 21, 1957.

The House stands adjourned iill 2 p.M.

The House then adjourned for lunch at three
minutes past one of the clock.

The House reassembled after lunch at two of
the clock, THE VICE-CHAIRMAN (SHRI M. B.
JosHI) in the Chair.

THE DELHI MUNICIPAL CORPORA-
TION BILL, 1957—continued.

SHRI B. N. DATAR: Mr. Vice-Chair-man,
only a few points remain to be touched by me
and I would do so presently. I would also
invite the attention of the House to the consti-
tution of what is known as the Rural Areas
Committee. I have already pointed out to this
House that there are a number of areas which
are rural in character and in order to
safeguard their interests it was thought advis-
able that there should be a Rural Areas
Committee. The original proposal was to
have this committee in an advisory capacity.
Then it was considered that a higher status
should be given to it, and for that purpose it
has been now stated in the Bill that the Rural
Areas Committee will recommend schemes
so far as development of the rural area is
concerned. Not merely advise, they have now
to recommend. Secondly it has also been
provided for, that the Municipal Corporation
shall consult the Rural Areas Committee in
respect of matters with which it is concerned.

I might also invite the attention of the House
to a committee known as the Education
Committee, which shall deal with questions
relating to education, and a provision has
been made for nominating three outsiders
who are experts on education. That also has
been provided for.
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Then we have got also ward committees
consisting of the councillors from each
particular ward with a view to facilitate the
discharge of functions closely relating to
those particular wards. So these are the
additional provisions that have been made in
this Bill.

Then, Sir, so far as the obligatory functions
are concerned, they are t.iese three and they
have been added newly, maintenance of
parks, gardens, a fire-brigade and the
protection of life and property, and the
maintenance of monuments of historical
interest which were existing or which would
be existing at the time when the Municipal
Corporation will have been formed.

Then, Sir, you will find that, sc far as the
discretionary functions of the municipality
are concerned a very large number of them
have been added to the list which was
already fairly comprehensive, establishment
of theatres and cinemas, then establishment
of asylums for persons of unsound mind, of
veterinary hosp.tals, relief to destitutes, and a
number of others—I need not go into them.

Then so far as the Standing Committee of the
Municipal Corporation is concerned, out of
regard for the views expressed by hbn.
Members on the Joint Select Committee, the
number of its members has been raised from
twelve to fourteen. There was a similar
demand for the increase in the number of
members of the lhree statutory committees.
Now what has been decided is that, after the
second general election of councillors, provi-
sion would be made empowering; the
Central Government to raise the number of
elected members to any figure not exceeding
six. So let us see how the experiment works.

Then, Sir, a very important provision has
been made regarding the recruitment to posts
under the Corporation. It has been stated that
the power of the Commissioner and the
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two General Managers has been confined to
posts with a monthly salary of less than Rs.
350, and here also rules will be made, for the
purpose of making recruitment to these posts,
under Rs. 350. For higher posts, Sir, the
power of appointment will vest in the
Corporation, but the Corporation, naturally
has to consult the U.P.S.C. in respect of posts
above Rs. 350 and also in respect of the two
posts of General Managers, where the
consent of the U.P.S.C. is considered ax
essential.

Now it has also been provided for that, in
appropriate cases, payment of general tax
might be exempted in the case of those
buildings of which the rateable value does
not exceed Rs. 100.

Then there are other provisions intc* which I
need not go, but I would point out that in all
these cases provision has been made for
various  matters that the Municipal
Corporation will have to deal with.

Lastly, I may point out, Sir, that this is a
fairly bulky Bill, perhaps one of the few very
bulky Bills with which this Parliament has
had to deal. It might be bulkier than the
Constitution, and I imagine that perhaps it
might be the most bulky Bill without
necessarily being strenuous, because most of
the provisions are those borrowed from the
Bombay Municipal Corporation. Therefore.
Sir, in the light of what I have submitted I am
commending this Bill to the acceptance of
this House.

The VICE-CHAIRMAN (Shri M. B. JOSHI) :
Motion moved:

"That the Bill to consolidate and amend the
law relating to the-municipal government of
Delhi, as passed by the Lok Sabha. be takem
into consideration."

Dr. R. B. GOUR: Mr. Vice-Chairman, the
hon. Minister for Home Affairs has even in
his speech moving the motion anticipated
some of the-
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[Dr. R. B. Gour.l arguments. Even though
he has not anticipated the force of our
arguments he does anticipate the sense of
the points that we are going to raise.

Sir, let me at the very outset say 'that we
concede that the Bill, as it has emerged from
the Select Committee, is definitely an
improvement upon the original Bill. We also
concede that starting from the consideration
of the history of local bodies in Delhi, there
is a great improvement. Earlier, in mfact if we
could go into the history of local government
in Delhi, there was hardly any local body
worth the name. Even the present Delhi
Municipal Committee could not be
considered as a really authoritative local
body and there was an agitation, there was a
demand, for a full-fledged corporation in
Delhi on the lines of Bombay. So, from the
point of view of the local governments as
they exist today, the local government that is
going" to be "brought about by this Bill is
definitely going to be a big advance. On that
score there is no doubt. But at the same time,
we from this side look at this Bill not merely
from what the existing position concerning
the local government bodies in Delhi is; but
we also look at the problem from what it
should be in a metropolis like Delhi. It was as
early as the year 1938 when Shri Asaf Ali
moved a resolution demanding the
establishment of a full-fledged corporation in
Delhi. That resolution had gone through. He
did not bring out actually what he wanted in
the corporation; but at the same time if he
were to be alive amidst us today and if we
were to have consulted him as to how he
wanted the corporation to look like, then
obviously he would go much beyond what
the "Home Ministry has today gone in in
relation to the contemplated corporation, in
relation to the formation of the States. The
hon. Home Minister said 'I like big things.'
He was opposed to the division of U.P. He
wanted to have big things and said T like big
things', and he also proposed a big Bill in our
House. But at the

[RAJYA SABHA ]

Corporation Bill, 2656

same time I should like to ask him whether it
contains big things? From that angle, one has
to see what the corporation—for I should not
use that word—a local authority is. We want a
metropolitan authority for Delhi. That is our
approach. Not only because it is the capital city
of this country, but also because this particular
Union Territory of Delhi has been deprived of
a State which it used to enjoy earlier. And.
when the States reorganisation was
contemplated, the people of Delhi were
promised that it would be a fairly powerful
corporation that they would have in place of
the State of Delhi. I quite understand that the
States Reorganisation Commission was not—it
was not referred to that Commission—to con-
sider the question of the scope, the area and the
authority of the Delhi , Municipal Corporation.
But the States Reorganisation Commission did
go into this question from the point of view of
the fact that they were going to recommend
abolition of the State legislature in Delhi. And
now what is that? In the States Reorganisation
Commission's Report on pages 159 to 162 they
have dealt with this question. They have gone
into the historical aspect of it and from page
160 of that Report, let me quote for the benefit
of the hon. Minister and also for the benefit of
the author himself, lest he might forget, what
he himself has written and submitted to the
House. On page 160 it is said in that Report:
"From the point of view of law and order, the
social life of the people, trade and commerce
and common public utility services, Old Delhi
and New Delhi now constitute one integrated
unit and it will be wholly unrealistic to draw a
line between the two." This argument is used
to separate New Delhi area from the rest of
Delhi when the people of Delhi demanded that
Delhi State should be there and if the Central
Government wanted the capital out of Delhi
State, then it could exclude New Delhi area
from its' purview, and Delhi State could
comprise of those areas which are outside New
Delhi area. But this
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argument was used to deny the Delhi State.
They said that New Delhi and Delhi could
not be separated for any cogent reason and,
therefore, they should not he separated; and,
therefore, you could not ask that New Delhi
could remain under Central Government and
Old Delhi could remain under a separate
State. Now, this argument was used for
denying a State to Delhi, when the people of
Delhi, when the then Government of Delhi
pleaded that if you wanted the capital to be
outside the Delhi State, then you have it
separate and you give us the State. Then you
said that New Delhi and Old Delhi cannot be
separated. For the purpose of their having a
State of Delhi you said fhat New Delhi and
Delhi could not be separated. Then, when the
urge, when the demand for a united
administration for the entire Delhi and a
State legislature in Delhi was at a high level,
do you know what you told them? You told
them this. This is what the Report says in
paragraph 593, on page 161. I am quoting
the end of the paragraph. This is what you
said: "Having taken all these factors into
account, we are definitely of the view that
municipal autonomy in the form of a
corporation, which will provide greater local
autonomy than is the case in some of the
important federal capitals...."— please mark
the words 'greater local autonomy' "....is the
right aid in fact the only solution of the
problem of Delhi State." Now, this is what
you said.

SHRIJ. S. BISHT: Who said?

Dr. R. B. GOUR: The States Reorganisation
Commission, members of the Commission,
and I think we have discussed this report and
admitted most of it. This is what you have
told, that you are not going to have the State.
Now, the entire area of Delhi—New Delhi
and Old Delhi—is to be one. There are no
cogent reasons to divide them. There is no
dividing line between the two areas. You
also said that it should be an authoritative
corporation, more authoritative tian is the
case in many of the federal
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capitals. This is what was promised to the
people of Delhi when you were taking away
the State of Delhi from their hands and when
you wanted that Delhi should be a centrally
administered Union Territory. That was the
promise then.

SHRI B. K. P. SINHA (Bihar): That was a
recommendation, not a promise.

Dr. R. B. GOUR: Now, Sir, the hon.
Minister comes and tells us—well, those
quotations are there—about Washington. I
do not know why Washington is generally
quoted. But you did not promise the people
of Delhi that like Washington you are not
going to have a local authority. You did not
tell them. Had you told them earlier, had you
brought the example of Washington then,
obviously things would have been different
in Delhi . . .

SHRI B. K. P. SINHA: Scarcely also like
Bombay.

THE VICE-CHAIRMAN (SHRI M. B. JosHI)
: You will have your turn to reply.

Dr. R. B. GOUR: Things would have been
different. But the fact is, and I think the hon.
Minister also concedes, that you did not give
them the idea that they were going to have
the same fate as that of Washington. You
told them you will have a local body with
greater authority than is the case in many
other federal capitals and today you say that
Bombay Corporation is our model. I do not
know. We thought that Delhi Municipal
Corporation would be the model for all other
corporations. Models are created. We
thought that after ten years of freedom —
when a particular political party which has
fought for local self-government authority in
the past was creating a local self-government
authority in the capital—you were going to
create a new model of that dream of Shri
Asaf Ali when he moved that resolution in
tfhe year 1938. We did not know that you
would only have
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[Dr. R. B. Gour.] the Bombay Corporation as
your model. This is what, not we, but even
outside visitors to this country say about the
Bombay Corporation. Quite true, perhaps the
Bombay Corporation is the best in the
country today as it stands. Obviously
Calcutta Corporation could not be a pride to
the country. It may be to Mr. Basu but not to
the country. A Corporation which has not got
adult franchise cannot be a model for us.

Regarding Bombay, this is what they say.
This is what Mr. Robson who was an
authority on local self-government has
written in his book "The Great Cities of the
World" about the Bombay Corporation: "We
cannot regard Bombay as fulfilling the essen-
tial conditions to qualify as a self-governing
body." Even though Bombay is the best
Corporation that we have in India, it is not
the best that we could conceive of, and we
should not have it, and much less would it
suit, as a model to the metropolitan city of
Delhi, to which you promised a Corporation
with greater authority than was obtaining in
many federal capitals of the world. Sir, this is
what Mr. Robson says about the Bombay
Corporation: "We cannot regard Bombay as
fulfilling the essential conditions to qualify
as a self-governing body now, that not only
the deliberation of policy, the passing of
ordinances and the control of finance shall be
within the orbit of an elected council, but
also that executive power shall belong either
to the council or to the organ appointed by
the council or to the officers directly elected
by the citizens." That is the kind of local self-
governing body that a proud citizen of a free
country should aim at, should dream of.

Now that the Bombay Corporation has been
kept as a model, it is the Bombay
Corporation Act that has in fact to be
modified, from the point of view of the
present requirements of the growing demand
on the part of the people who have not the
authority
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in running their own affairs. But the
Government comes and tells us that the
Bombay Corporation is the last word; thus far
and no further. That is one basic objection,
Sir, that we have towards the approach that
the Government has set itself in relation; to
this particular Bill.

Sir, as regards the jurisdiction of the
Corporation, it is not only the States
Reorganisation Commission that conceived
of a unified local authority. It is not only the
idea or spirit underlying the whole report that
you will get a unified corporation with better
authority. Not only that. Let us see what the
Jaundice Committee told us. In fact the
Jaundice Committee went into the question,
and their report is a scathing attack on the
municipal authorities in Delhi. The Jaundice
Committee report is a scathing attack on the
territorial fission of this area because of
which administration is not possible, health
and sanitary administration is not possible.
They have said that a unified Corporation on
the lines of the Bombay Corporation seems to
be urgently needed. This view was strongly
pressed by the witnesses of the Delhi
Municipal Committee and the New Delhi
Municipal Committee. Both said let there be
a unified Corporation.

SHRIB. K. P. SINHA: What report is that?

Dr. R. B. GOUR: This is the Jaundice
Committee Report. But do not read it with a
jaundiced eye. This was a Committee
appointed to go into the causes of outbreak
of jaundice in Delhi.

Then the Delhi Municipal Committee
organisation also suggested that there should
be one Corporation for the entire area. Now,
Sir, from all this-evidence, from all these
authorities, there is no reason why New
Delhi should be kept separate. But the hon.
Minister has said that most of it is
Government property, that 90 per cent, of it
is Government property,



2661  Delhi Municipal

and therefore what is the use of having this
vast white elephant in the Delhi Corporation,
on which you have to spend and from which
you cannot get anything? But the hon.
Minister was trying to give a lullaby under a
fallacy to this House. He thinks that he could
get away with the idea that even if New Delhi
is transferred, the Delhi Corporation will not
get anything from New Delhi. He forgets that
even in that area which is called, New Delhi
there are houses occupied by big private
merchants and vested interests. They have
brought pressure on the Government, and a
memorandum has been submitted by them
that New Delhi should not be included. I do
not think that the Government servants have
given a memorandum that it should not be
included, but it is these vested interests who
have given a memorandum to the
Government that this area should not be
included. They do not want to be in the
Corporation because they will be taxed.

SHRIJ. S. BISHT: They are taxed here also.

Dr. R. B. GOUR: Then Sir, I would like to
draw the attention of the hon. "Minister to the
recommendation of the Local Finance
Enquiry Committee. I will not deal with this
matter in great detail but I will deal with their
taxation proposal. The Committee has
scategorically said that Government property
should not be excluded from "the purview of
taxation. Nevertheless they have said that the
Cecnsti-tution stood in the way. If you think
that Central Government property *should be
excluded, then give an equivalent amount as
grant. This particular recommendation of the
Local .Finance Enquiry Committee was, if [
am correct, accepted by the Local Self-
Government Ministers Confeience in 1954.
Now, if you are not giving New Delhi, then
obviously you will be giving an equal amount
in grant to the Delhi Corporation, an amount
equal to the tax that could be collected if the
Government property was also to Tae taxed.
At the same time you are absolving yourself
from paying the
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service tax. You are not giving the property
tax. Therefore, to say that with the inclusion
of New Delhi there will not be any addition
of revenues to the Corporation, I think, is a
fallacy which the hon. Minister has inadver-
tently indulged in. Funds will also have to go
on the basis of assessment of an equivalent
grant. Therefore, there is no reason even
from this aspect to exclude New Delhi.

Then, Sir, it is said that the diplomatic
enclave is there. It is not the whole thing.
Even in the London County Council area the
diplomatic corps is there. I think they have
got more diplomatic corps there than we
have in our country, and yet trflPwhole area
is part of the County Council. They have not
excluded that area. They do not have a better
half in that particular City of London. Why
do we, who are a part of the Commonwealth,
not take this particular theme from London?
You want to remain in the Commonwealth
with all its vices but without its virtues. Sir,
his argument is also no argument from the
point of view of unification of local
administration in this area.

Then, Sir, they say that most of them are
Government employees, that they will not
have the right to contest elections. He
cloquently suggested that they are
disfranchised. I do not say that they are
disfranchised. You know what you have
done under clause 506 of this Bill. You have
asked the New Delhi people, Government
servants and all, all those who would go to
elect the Councillors if New Delhi was to
form part of the Delhi Corporation area, all
of them will elect some persons who in their
turn will elect the Members of Rajya Sabha
from Delhi. That means the citizens of New
Delhi, the Government employees who, you
said, will not be able to contest, will contest,
will participate, will vote in the elections of
an electoral college which is going to elect
the Members of Rajya Sabha— a very
political election, mind you. Problems of
party politics will come in Parties will
approach the electorate for the election of the
electoral
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[Dr. R. B. Gour.] college and where will the
Government employees go? The
Government employees will take part in the
Parliamentary election, Lok Sabha election.
Again, they will take part in a local
Government election where no politics is
involved, where only health, sanitation and a
popular approach towards developing the
health and sanitation of the areas involved
are concerned. You may bring the Gov-
ernment employees as an argument against
including New Delhi in the Delhi
Corporation area.

Therefore, it has no cogent reason, there is
no understandable pretext to keep Wew
Delhi outside the area of the Delhi
Corporation.

I come to the question of the powers of the
Corporation. The hon. Home Minister has
very eloquently tried to show to us the virtues
of the separation of the deliberative from the
executive powers. Here again, Sir, the hon.
Minister was indulging in a very great fallacy.
He wants us to believe that all the ills of local
self-government flow from the combination
of these two, executive and deliberative
powers. And he wants us also to believe that
the very separation of the two will mean that
the ills will go and what will remain will be
the best. Well, I do not think so. No authority
on local self-government has said that this
combination is at the root of all the ills of
local self-government or that the local
governments are not functioning properly,
because of the combination of the deliberative
and executive powers. The hon. Minister has
quoted Shri Aggarwal. Well, I have respect
for Mr. Aggarwal. But I do not know why the
Municipality has no respect for him, for the
evidence that he has tendered before the Joint
Select Committee. He was taken to task for
that; he was flayed for having given that
particular evidence which he has. It is not my
Party alone that has done it; the Congressmen
also have criticised him openly on the floor of
the Municipal Committee Chamber that the
evidence that Mr. Aggarwal has given
before the Joint Select Com-
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mittee is contrary to the memorandum itself
that he was expected to submit to them on
behalf of the Committee. I think, Sir, the
House is well aware of the whole thing, of
the discussion going on in the Delhi
Municipal Committee. Sir, even if he has said
that, he has said so, I should say, 'under fire
of cross-examination' because, if' we take
care to read the entire evidence which covers
so many typed pages, we will find that this
gentleman has contradicted much of what he
has said in his original evidence-in the cross-
examination by the Chairman of the Joint
Select Committee.

SHRI B. K. P. SINHA: It is only in the cross-
examination that truths are brought out.

DRr. R. B. GOUR: But, if the hon. Member is
aware of the affairs of the Congress Party, he
should be aware of the fact that the presence
of such a weighty Minister as the Home
Minister does not bring out the truth; it
suppresses it.

SHRI B. N. DATAR: It is the presumption of
the hon. Member, Sir.

Dr. R. B. GOUR: Anyway, Sir, you. are
creating a sort of diarchy in the Corporation.

SHRI SANTOSH KUMAR BASU" (West
Bengal): Dr. Gour's experience of the Joint
Select Committee is that the presence of the
Home Minister suppressed the truth. So far as
he was concerned, he was given the-utmost
latitude in hearing

DRr. R. B. GOUR: I am not here to. divulge all
the secrets of the Joint Select Committee. But,
at the same-time, I would humbly submit that
I am not a member of the Congress Party who
could be suppressed.

I would very respectfully submit to the
Government that this questions of powers is
creating a bad blood in every local authority
where you have-completely separated the
executive? and the deliberative powers. This
has’to be very seriously considered. I do
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not know if the hon. Minister is aware of the
Local Self-Governments Conference that
was recently held. There also, this very
question was seriously discussed. In every
Corporation and municipality, in every local
government authority, this problem of com-
plete division of the two powers, the
complete separation of the deliberative and
executive powers, is creating a lot of bad
blood. The executive administration and the
deliberative Corporation, instead of making a
cooperative endeavour of builing up the
Corporation in several ways, are found at
loggerheads. That is The experience. We have
to consider this question very seriously. They
say that the Mayor is the deliberative head or
dignitary in London. Quite true. But the
Mayor is. not the only authority in London.
He is the titular and dignitary head of the
London County Council. There is no doubt.
But the executive authority is not a
Municipal Commissioner in London and
even if that is so, London is famous for its
hard-boiled bureaucracy. Did we want it
when we were fighting against bureaucracy?
Do we want it now? Is that the concept of
democracy that we want to dish Dut here
today, after eleven years of freedom? What
did the Prime Minister say immediately after
freedom on the 7th August, 1948? This is
what the Prime Minister said inaugurating
the Local Self-Government Ministers Con-
ference:

"Local Self-Government is and must be the
basis of any true syslem of democracy. We
have, got rather into the habit of thinking of
democracy ai the top and not so much below.
Democracy at the top. will not be a success
unless it is built up on this foundation from
below."

This was the outlook that our national
leaders had when they were fighting for
freedom or in the first year of their
remaining in power. (Interruptions.) A am
reading from the Local Government
Finances Enquiry Committee. This is the
particular quotation. What has happened
between 1948 and 1957 that you have
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become so much suspicious of local
governments as to come and say that if they
are not separated, then the elected element
will have an adverse effect on the
administration and that problems will be
created. And you suggest an elected member.
I am sorry. I am an indirectly elected
alderman so far as Parliament is concerned.
But the hon. Minister is an elected Member
of the Lok Sabha. He comes and says that
elected members spoil the administration,
that the elected councillors can influence,
whereas a rigid growth of bureaucracy under
the Corporation cannot be influenced or is
inalienable. Does he want to suggest to us
that the executive be absolutely separated
and let, therefore, the hon. Mayor and his
whole followers be confined to certain
deliberations and policies? I think, Sir, it will
be a bad day for the country, when people
elected to such an authority have not got
such  close  association  with  the
administration as will make them good
politicians to give political service to this
country. Local government authority is the
first boon where the citizens of this country
have to learn about the functioning of elected
bodies. If this is to be our approach towards
the elected elements in that body itself, then,
God help our democracy. Exactly we are
coming to look at things from above. If this
is the approach, then that is certainly not the
approach which the national movement
generated in this country towards local self-
government.

Sir, I think he has misquoted our dissenting
note. We have said that the Mayor could
continue as a dignitary because in a capital
city like Delhi, we do realise that with the
functions of a Mayor as a dignitary and a
titular head that he is, you could make the
Chairman of the Standing Committee as the
executive authority of the Corporation and
the Commissioner to function under him.
That is what we have suggested in our
dissenting minute and the hon. Minister will
find this if he has carefully looked into it.
We do concede
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[Dr. R. B. Gour.] that we may have a titular
head but at the same time let the elected
Chairman of the Standing Committee be
the executive head of the Corporation.
Therefore, to separate the deliberative and
executive powers is to create two
departments, two absolutely independent
departments, one of the elected members
and the other of the bureaucracy. We
cannot equate the two. We cannot have two
distinct  departments one absolutely
independent of any control by the other.
We object to it not only in principle, but in
practice also it is going to create diffi-
culties. It has been doing so. In Bombay it
is said that the Corporation is an exemplary
Corporation. True, but what is happening in
Bombay today? So far there has been no
conflict between the Commissioner and the
Mayor. So far I quite concede that there
might not have arisen major difficulties and
problems between the two wings, but after
the recent elections, if the hon. Minister
would carefully go into the affairs of the
Delhi Corporation, he will find that
conflicts have arisen.

SHRI H. D. RAJAH (Madras): Delhi or
Bombay?

DRr. R. B. GOUR: In Bombay. In Bombay
conflicts have arisen because the
Commissioner has to work under the old
system, obviously under the Bombay
Government, and the Mayor belongs to a
different set-up with a different approach. I
am told that these conflicts are arising even
in Bombay, with this sort of complete
separation. I may for the benefit of the hon.
Minister quote from one of the
publications of the Government of India.
This is what the report entitled "Local Self-
Government Administration in States of
India, 1956", a Ministry of Health
Publication says:

"The special features which have contributed
to the successful working of the
Municipality may be noted. They are (a) the
absence of communal electorate and special
reservations throughout the history of the
municipality and (b) the |
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separation of executive and deliberative
functions and the harmony with which the
two wings have worked together."

This is on page 19 of the book.

There will be no harmony, because it is quite
possible as in Bombay now, the Government
may be run by some party and the
Corporation by some other. Therefore,
conflicts are certain, and if they arise, who is
to be the deciding factor? The deciding factor
has to be the electorate, the elected body.
Therefore if the executive department and the
deliberative department are separated, it
would only serve to disrupt harmony, and
there is not going to be any success. So, what
we want is that the executive power should
also remain with the elected representatives.
That means that the executive head should be
an elected representative, and for this purpose
we suggest that you can have a titular head in
the Mayor but let the Chairman of the
Standing Committee be the executive head of
the Corporation, and as a corollary the
Commissioner should be appointed by the
Standing Committee in consultation with the
Union Public Service Commission rather
than by the Government of India, or their
administrator in the Union Territory. The
Government seems to think that a complete
separation of the executive and the
deliberative departments would save the
Corporation from many ills. But it is surely
going to create new problems, new
difficulties, and the smooth running of the
Corporation will be jeopardised. We are not
only opposed to this in principle but
experience also has proved this to be
undesirable.

Now, there are similar arrangements
elsewhere too, €.g.—I am not quite sure—in
New York. There the Governor is the titular
head, whereas the Mayor is the executive
head. In Tokyo also there is some such
arrangement, but it is a metropolitan
assembly or authority, and the Mayor is the
executive head of that authority. That being
the case, I do not know why our
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choice should rest partly with Washington
and partly with London, not the whole of it?
I therefore vory humbly suggest that these
points will have to be considered from the
point of view of having a really authoritative
Corporation in Delhi as suggested by the
States Reorganisation Com-misfeion with
more autonomy as is obtaining in many other
Federal capitals. I am again and again
repeating this because I am afraid that even
lhe authors of the S.R.C. Report might
inadvertently oppose something whch they
themselves have been desiring.

SHRI H. D. RAJAH: They have discarded it.

DRr. R. B. GOUR: Then, Sir, I would come to
the authorities of the Corporation. Here I am
happy that the hon. Minister himself has
touched on the question of the Delhi
Development Bill. I thought that the matter
would not be taken up, when this Bill is
being considered, but it is good that he has
raised it; what he wants really is that the
debate on that Bill must confine itself to the
provisions of the Bill rather than to the whole
scheme of it. I agree with him. Even though
some of the Ministers think that there is no
common ground between the Communists
and the Congress, at letst on some matters we
are on common ground, at least to this extent.
Let us discuss that part of it now when we
are discussing this Bill. He has advocated
complete separation of the development
authority and the local authority. I know that
there is only one other example, and that is
the Government of India, which wants a
complete separation of the two. Sir, here
again, I would like to draw your attention to
this. He has said also that the local authority
with its limited finances cannot take up the
question of development, and therefore it
should be the exclusive prerogative of the
Government, whether it is the Central or the
State Government. After all, when you are
going to give certain powers, you should also
give them certain funds. Powers and funds
should go together. Otherwise, powers
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are useless, and this is what has been said by
no less a person than Sardar Patel. Sardar
Patel himself long ago said that powers and
funds should go together. This is what he
said in Surat in 1935. I am again quoting
from the report of the Local Finance Enquiry
Committee, almost on the first page. This is
what he said:

"It is being said that the franchise of the
electorate has been enlarged and the local
bodies have been given very wide powers.
True, I accept it. But what good would come
out of it unless and until the question of local
finances is settled first? The extension of
franchise and widening the scope of duties
would be like dressing a dead woman."

He had a very sharp tongue and I think that
in this respect I too have a sharp tongue. He
said that they were dressing a dead woman,
and here you are dressing a dead woman to
call it the Delhi Development Authority and
not give it the necessary funds. Authority and
funds should go together. Basing mainly on
this premise, I would say, tell me which
authority has suggested that a complete
separation is going to do good? In fact the
authorities have said that separation of
improvement authorities from the local
authority is creating the problem. I don't
know, I am open to correction but the Birla
Committee also suggested that it should not
be an ad hoc body and more than that. When
this particular charge was made that the local
authorities are to be blamed for lack of
improvement and therefore the Improvement
Trust must be separated, this is what Mr.
Kagal, in a report on 'Town and Village
Planning in India' appended to the Bhore
Committee Report Volume III, page 885
said. He was speaking of the critics of local
authority in relation to Town improvement.
He says that the responsibility for creating
the slums has to be shared by the
Government, the industries and the public.
He talks of the slums created and says why it
is that Improvements are not taking place.
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TDr. R. B. Gour.] He deals with the whole
thing and says that the slums are created by
the labour who have no housing. The labour
comes from outside and they have to stay
wherever they get a plot of land and that
creates slums. Government takes away the
funds in the shape of taxes from the industry.
Therefore it is their responsibility— that of
the industry and the Government for having
created the slums. The local authority is
given the chance of clearing the slums
created by others. Having dealt with this
aspect, he says:

"If Local Self-Governments have failed, the
Government's share in that failure due to
errors of omission and commission cannot be
entirely disowned."

This is how he put the blame on the
Government. So don't criticise the local
authorities for lack of development because
if ad hoc unplanned development goes on
and for which you and the industrialists are
responsible, then the poor local authorities
cannot be blamed for the slums thai have
been created or for the unhealthy conditions
that have been created. So, if you suggest
that development will become a problem for
the local authority, then it will remain a
problem even if you also don't allocate any
finance to them. I would like the hon.
Minister to kindly envisage a local
development authority as envisaged in the
Bill without the funds that you are going to
give. Will it be able to do one single job?
Also envisage a local development authority
as part of the Corporation and then have
some funds allocated to it or passed on to
them—the Delhi Municipal Corporation.
Don't you think it will be able to do the job?
It will. Therefore, don't think in terms of
powers without money. In that case even the
present authority you are envisaging will not
function. The same Bhore Committee has
gone into the question in a little detail and
they say in Volume II, page 238 this. They
have tried to tell us how the Development
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Authorities and Corporations in foreign
countries work. This is what they say in para
22 of Chapter 12, page 238:

"We have already stated that in England
local authorities have been responsible for
nearly a century"—

This was in 1946—
"for the control of State-aided housing."

What England did 100 years ago, Delhi
refuses to do now. That is the position.
They say:

"In Holland and Germany, it is understood
that city corporations are responsible for all
housing in receipt of public aid, that of co-
operative societies as well as their own
construction."”

If that is the position in foreign countries—I
am only quoting those countries where like-
minded Governments operate and therefore I
think the hon. Minister would not curse me
too much for quoting these inconvenient . .

SHRI B. K. P. SINHA: What is the practice
in unlike-minded countries?

Dr. R. B. GOUR: That he could himself go
and see. | am at the moment busy with
certain arguments and am giving you certain
facts. Therefore the local Government
authorities have to be given the charge of
development and this was the
recommendation of almost all Committees
that have gone into this question and it was
this experience that prompted the Bombay
Corporation to take over the Bombay
Improvement Trust. This is wnut the Delhi
Municipal Organisation Enquiry Committee
said on page 385 of the Local Finance
Enquiry Committee Report:

"From the point of view of the development
of healthy local Self-Government also, these
ad hoc authorities, predominantly composed
as they are of persons who are not elected
either directly or indirectly, tend to
weaken local
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interest in the services admin.ster-ed by them
except remotely, for thje electorate cannot
call to account its representatives if anything
goes wrong or if its wishes remain unful-
filled."

That is what they said. They did not want the
ad hoc and such bodies created over which
the electorate has no control. The minute of
dissent attached to this report by Sir Arthur
Dean, Mr. V. S. Mathur and Mrs. Hanna
mSen also emphasises this aspect as they
recognize: "Obviously however, their (ad hoc
bodies') existence would militate against
popular control for the functions are
primarily and patently municipal.”

This is, what the Minute of Dissent stated. |
would again quote what the Local Self-
Government Expert Committee appointed by
the Government of U.F. said. I don't know,
and perhaps the Minister might very well say,
that the Government of U.P. have rejected
that report. It is a habit with many
Governments in our country to appoint a
Committee and then sleep oyer the report of
that Committee or treat them with a very
dignified negligence. That they do. I am not
going into that. They might have rejected the
recommendations of that Committee but this
is what the Committee said:

"In our opinion, time has come when the
work of improvement of cities should not be
entrusted to a separate body of persons and
we therefore suggest that all improvement
trusts in the province should be abolished and
the provisions of the Improvement Trust Act
should be incorporated in the Municipalities
Act . . "

Even a Committee in U.P. suggests it.
Because U.P. is not supposed to be such an
advanced State in relation to Local Self-
Government.

SHRI B. K. P. SINHA: Which is an advanced
State?

Dr. R. B. GOUR: Bombay. So these are the
authorities. So development
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cannot be isolated and separated from the
municipal functions. That is why the creation
of a separate development authority militates
against the very conception of healthy
development of local self-Government.

Having said so much on that score at this
stage, I pass on to the provisions in regard to
other authorities under this Corporation. I am
sorry, that health is also treated with a similar
negligence. I am unable to understand this
because Delhi has no State Government. It is
not like Corporations in Allahabad,
Lucknow, Bombay or Calcutta where there is
a State Government and there is a Public
Health Department of those Governments.
Here you have a Union Territory, you have a
small Public Health administration of that
territory and even in this small area, you
have divided the State Health subject into
two absolutely different departments. One is
sanitation and water supply under the
Corporation and the other is other health
services under the Union Administration.
This is going to play havoc and we have had
it here when we had the jaundice epidemic
break out. I cannot understand why the
recommendation of the Bhore Committee is
sought to be ignored on the question of
integrating  the health services and
administration in the Corporation. Even the
Bhore Committee did not like the idea of a
complete division of health services in major
cities. On page 107, if [ remember aright, of
volume III, they have suggested a whole
scheme of integrated health services for all
major corporations like Bombay and other
cities. I may tell you we cannot equate
Bombay with Delhi in this . respect, because
there is a whole Health Department for Bom-
bay, as also in the case of Andhra Pradesh,
Madras, Uttar Pradesh and others. But in
Delhi you have got only the Union Territory
and a very small Health Service which you
have under the Administrator, and a big or
small  sanitation service under the
Corporation. ~ We are in fact, [ am



2675 PN Municipal

[Dr. R. B. Gour.] afraid, playing with the
health, sanitation and hygiene of the city
when we completely separate these things.
We must have a unified health administration
within the Corporation as suggested in the
scheme of the Bhore Committee. This
scheme under the Chief Executive Officer of
the Municipality integrates all the con-
ceivable health services, from the central
services like water supply and sewage, to the
auxiliary services like nursing and even
special services. The entire thing is unified
and integrated within one set-up under the
Chief Executive Officer of the Corporation.
This is actually the scheme that they
suggested for major corporations like those in
Bombay, Calcutta etc. Why should we not
implement it in Delhi, where it is more
necessary than even in Calcutta or Bombay,
because as I have said, in those States there is
a State Health Service and the whole
administration by the State Health
Department is there. But here you have
nothing of that sort. You have not integrated
the Health Department with that of the
Punjab or U.P. You have only a small Union
Territory with sanitation and health primarily
under the health administration of the Union
Territory, without integrating all the services
under one Corporation. In this you are
playing with the health of the city and it is
going to create difficulties. Lack of co-
ordination and lack of integration will create
problems as we did see when the Joint Water
and Sewage Board operated in the past, and
even today it operates in the present scheme
of things. The committee that enquired into
the outbreak of jaundice said that because the
Director of Health Services was not there and
there was no co-ordination between the
engineer and the Director of Health Services
and the other authorities, the whole thing
could not be controlled. Therefore, in a city
like Delhi, the question of having an
integrated health structure and health service
* under a common authority, under the
Municipal Corporation which is ta be
established is
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absolutely necessary, not merely from the
theoretical angle of getting more power to the
Corporation but from the practical angle of
getting the proper health services for the city.

Next I come to the subject of education. The
hon. Minister said that the Delhi people
cannot cater to their requirements of primary
education, so why think of secondary
education? Again the same argument is there.
After all, 1 should have thought that
secondary education in Bombay is part of the
whole secondary education of the entire
Bombay State. Here in Delhi you have a
separate board for secondary education. It is
not part of any other State. You have now the
basic, the primary, the secondary and all sorts
of educations. Do you envisage an integrated
picture or not? Do-you envisage an integrated
and coordinated picture or not? Are you
going to give a divided code and a divided
counsel to the people of this metropolis even
from the angle of powers for a corporation
like that of Delhi which has been deprived of
a State? It is necessary to seriously think of
secondary education becoming part of their
education under clause 42 of the Bill.

Next I would like to refer to the authorities
that are already envisaged in the Bill. We do
concede the necessity for the representation
of officials on such committees like the
Electricity Committee, the Water and.
Sewage Board etc. that has been suggested in
clause 43 or 44:—1I forget which. But there
seems to be an apprehension against the
damage that the elected elements will do to
the Transport Committee, the Electricity
Undertaking Committee and the Water and
Sewage Committee. The idea seems to be:
Let us see. For the present 4 and 3 will be all
right, 4 elected members and 3 officers. And
if it is felt necessary for the next elections,
we will see. It could be increased to 5 or
even 6. That means at the moment, it looks
as if there is an apprehension on the part of
Government that the elected elements are a
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sort of some compulsory evil which has to be
somehow accommodated and, therefore, let this
genius and talent of the saintly and godly
administration have sufficient power to see>
that this evil element of the elected persons
does not play havoc with these boards and
committees. That seems to be the approach, at
least for these four years. Of course, thes»
things are going to the Corporation for the first
time. But the people are not going to the
elections for the fir;t time. Those people have
elected Members to Parliament. Is it suggested
that these same people will elect such bogus
members to the Corporation as will spoil the
whole thing that has been built up by the Gov-
ernment? Does it mean that? I do not know.
After all, you are going to put up the
candidates. Do you think that the candidates
put up by you are going to be such elements as
will spoil these undertakings if they are put in a
majority on these committees? Well, I have no
illusions that any other political party will be in
a majority in Delhi for ten years.

SHRIMATI  YASHODA REDDY (Andhra
Pradesh): Thank you for conceding ten years.

Dr. R. B. GOUR: You will have a convenient
majority for ten and even fifteen years and if
you mend your ways, for ever. Therefore, this
approach itself is defective and 1 think
Government must very seriously think and this
House must very seriously consider the
question of increasing the elected element in
the authorities under the Corporation that are
envisaged under, I think clause 44 of the Bill.

Next I come to this wonderful institution of
aldermen. The hon. Min ster tried to play on
the sentiments of the Members of the Rajya
Sabha when he said aldermen themselves
should not oppose the institution of aldermen.

SHRI SANTOSH KUMAR BASU: That is
tribute to the Members or: the Rajya Sabha, not
playing with their sentiments.
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Dr. R. B. GOUR: I am not exaggerating the
influence of my Party but I warn you not to
minimise the .strength of yeur Party. You can
get anybody elected. Why do you think -that
talented people put up by you will not get
elected? I am not exaggerating the influence
of my Party but am only warning you not to
minimise the influence of your own Party.

Delhi Municipal

Mr. Vice-Chairman, this indirect «lection of
aldermen, this bringing in of indirect element,
does not synchronise with the scheme of
democratic things that you envisage. This is
the only argument that has been told to us but
there is certain other thing behind this and it
is this. There was a memorandum suggested
by a certain body of vested interests that there
should be professional representation in the
Corporation functional representation in the
Corporation, representation for the industria-
lists, merchants and gentlemen of high
money. They did not expect that people will
elect them because by now the people have
been educated and have been made conscious
of the fact that these gentlemen are antisocial
clements. That being so, they will not be
elected and that is the reason why they want
indirect and functional representation. We do
,not subscribe to that idea at all. Even if you
say that labour will be given one seat in the
group of aldermen, I do not want because,
labour as a class, as the most selfless class in
our society, has to approach the other section
of the people and get .elected. Labour need
not come through the backdoor. It is against
the dignity o"f labour to do such a thing and
it is only the vested interests, gentlemen
belonging to the vested interests who want to
do this. Therefore, the institution of aldermen
is not correct. If persons of eminence like Mr.
Basu stand for melection, they will be elected
but not persons belonging to other vested
interests.
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SHRI SANTOSH KUMAR BASU: I have
never been an alderman. For twelve years |
was a Councillor.

Dr. R. B. GOUR: That is the idea behind
this scheme. It has nothing to do with
democracy and it has nothing -to do with
talent.

In regard to this system, the mode of
elections suggested by Government is not the
same as exists in Bombay. The system in
Bombay has worked satisfactorily and very
well. They have the plural constituencies and
cumulative system of voting. If four
candidates could be returned from that
constituency, every voter has got four votes
and he can cast all the four in favour of one
or two in favour of one and two in favour of
the other. That is how it obtains in the
Bombay Municipal Corporation. I know that
the other district boards and municipalities do
not have similar arrangements. They have got
plural constituencies and distributive votes,
one for each.

SHRI AWADESHWAR PRASAD SINHA
(Bihar): Mr. Vice-Chairman, how long is the
hon. Member going to speak? Time is limited
but his speech seems to be unlimited. The
Bill i limited to 500 and odd clauses.

Dr. R. B. GOUR: Why don't you have a
similar proposition here? Why can't you have
the plural constituencies and cumulative
system of voting? You have got the plural or
rather the double-member constituencies but
have given up the cumulative system of
voting. We feel that next to proportional
representation, cumulative system is the best
because in that respect it is more democratic
in the sense that the Corporation elected on
this system will by and large reflect the cross-
section of the electorate itself whereas the
single-member constituencies and that system
that we have adopted on the British model
does not give similar results. Therefore, Sir, |
think it la necessary that the cumulative
system
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of voting should be adopted along with the
plural constituencies that the Bill suggests.

I now come to the question of
finance and taxation. Iam not going to tax
my hon. friend, Mr. Sinha more on this
point but I would only crave his
indulgence for a few minutes because I
am now coming to a very important aspect
of the Bill and that is about finance and
the taxation proposals envisaged in the
Bill. Here I am going to raise some
important points.  The first and foremost
point is the question of Government
property, whether it should be taxed or not.
I do understand that the Constitution
does not allow any property tax to be levied
on Government property but 1 would
definitely ask the Government and the
House to carefully examine this question
from the point of view of finances for the
local bodies. Now, Sir, the Local
Self-Government Ministers' Conference,
in its resolutions passed in the year 1948,
suggested two things. I am quoting from
the Report. "The -Conference agrees that
the financial resources of the local
bodies are inadequate." This is the
wording of this Resolution of the
Conference of the Ministers of Local Self-
Government.  "The Conference agrees
that the financial resources of the  Local
Bodies are inadequate. It is also
recognised that even the available
Tesources are not fully utilised.".... ""the
evils of under-assessment and the failure
to collect taxes in full being widespread."

Now these are the conclusions of "the
Local Self-Government Ministers'
Conference and . . .

(.Time bell rings.)

Excuse me, Sir. Please give- me a little
more time.

THE VICE-CHAIRMAN (SHRI M. B.
JosHI) : You have already taken ;more
than one hour. Also wu have to finish this
Bill within a period of
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seven hours and two hours have already
passed. So I hope I won't have to suggest any
time limit, but you will please see that other
speakers also get opportunities.

DRr. R. B. GOUR: This is my last point on
this. Now, Sir, these are the two things that
they concede. Now on this basis they had
appointed an Enquiry Committee to go into
both the aspects. Now the Enquiry Com-
mittee have suggested two things and they
have said whether Government property
should be taxed or  should not be taxed.
For want of time I shall not quote their
observations from the relevant paragraphs, and
the Report is there to be referred to. Now
they have said that; on principle they do not
agree that Government property should not be
taxed even though the Constitution is in the
way. At the same time they suggest two
things. Firstly, they say that State
Government property should be taxed, and
they are prepared to concede that Central
Government property may not be taxed, but
then they say that an equivalent amount should
be given as grant to the local authority
concerned. This is what they suggest, that
even commercial undertakings of the
Government are taxable. And commercial
undertakings of the Government are there.
In fact railway is a commercial undertaking of
the Government for all purposes.  Now
under a certain existing scheme of things
they could tax only a certain type of property
of the railway and a certain other type of
property is not taxable. Well, that has to
be examined, whether it is correct. Under an
order in the year 1950 they allow a
certain type of property of the railways to be
taxed and a certain other type of property they
donot allow to be taxed. I want to know
why it is so. Do the railways come under
"commercial undertakings"?  If that is so,
how can they be dealt with as Government
property and therefore hot taxed?
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SHRI SANTOSH KUMAR BASU: You may
find it in the Railways Act.

Dr. R. B. GOUR: Well, but that Act is not
sacrosanct. It is only the other day we
amended it.

SHRI SANTOSH KUMAR BASU: You will
find in that Act why certain railway
properties are exempted from the tax.

Dr. R. B. GOUR: That is true, but I want to
ask why it should continue. If you say that
Government property cannot be taxed, I say
that properties of commercial undertakings
of Government should not be put on the
same level as other property, and they
should be taxed.

Then service taxes, Sir, Service tax has to
be given by Government, and the Local
Finance Enquiry Committee Report in fact
says that service charges have to be paid by
Government. But in the existing scheme of
things under 'property tax' everything has
been included and water tax also comes
under 'property tax'. Therefore service
charges must be separated from what really
is property tax and the service tax must be
chargeable on Government property and
even if property tax is not chargeable
because the Constitution lays it down like
that, Government must, as a principle and in
practice, pay an equivalent amount as grant.

Then, Sir, another point crops up and there
again is the problem raised by the
Constitution. I say, whether it is
professional tax or whether it is property
tax, it should be graded, and the lower
rungs of the Society should be exempted.
Even the Taxation Enquiry Committee
Report suggests exemptions on two
grounds. One is that the lower strata of
society whose income is low, by virtue of
which they are unable to pay the tax, should
be exempted. Another is that the cost of
collection is more than what is realised by
way of collections from such people and
they Bay that they could be exempted. So

exemption is one thing. The second thing is
that on those who enjoy a. better status in
society there should be greater obligation to
finance social development works, and they
should be asked to give more. That brings us
to the graded system. The Local Finance
Enquiry Committee does suggest that they
are in favour of a graded system of taxation.
At the same time they say that Government
leave the matter to the corporations and the
local authorities, if they so desire it, to have
a graded system of taxation. But, Sir, the
argument of the Government is—and I would
like the House to ponder over this question-
that only income-tax could be graded,, that if
any other tax is graded, it will mean grading
according to income and therefore it will be
equated  with income-tax, and because
income-tax is the exclusive prerogative  of
the Central Government, any other thing that
is created will become income-tax and
therefore no other body, whether it is the
State Government or a local authority, could
have graded taxation. Now [would like
the lawyer members of this House, parti-
cularly Mr. Sapru and Mr. Basu, to let us
know whether any kind of gradation that
we  bring in in the professional tax or the
property tax will automatically make it
income-tax and  therefore  constitutionally
unwarranted and legally not justified, I mean,
if the Corporation proposes that it will have a
graded taxation system? In the scheme of the
Bill, Sir, I think that it should be provided that
if the Corporation so desired, it could have a
graded tax, of property as well as professional
tax.  That is very necessary because, in
Delhi, on the one' side you see very poor
people—in any city you will see it—and on
the other side you have very rich
people. Therefore it is absolutely  necessary
that a graded system of taxation is there,
which would mean better revenues for the
Corporation and also facilities for the poor
sections of the society, which should
either be exempted or should be asked to
paj?

less.
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The third point that I wish to raise in ihis
connection is that it has become a habit
with us that we go on piling up taxation
measure over taxation measure. In one year
we have got one tax; in another year we
have another tax and in a third year we have
a third tax. Therefore ultimately what
happens is that we have one tax
superimposed over the other. So it is
absolutely necessary to go into the whole
tax structure, and after the Corporation is
formed, it will be absolutely necessary to go
into the tax structure of the Corporation to
see whether adjustments could be made,
whether proper collections are being made,
whether the collection machinery is proper,
whether the assessment is proper, whether
if a particular tax is levied, relief is to be
provided in relation to any other tax. All
these things have to be examined and
should be examined.

These are the points that I wish to make in
relation to taxation and finance of the
Corporation. As regards other things the
Select Committee itself has recommended
to the Government to consider whether
they could give to the Corporation revenues
accruing to the Central Government from
the stamp duty and such other measures,
and that s-iould be necessary. Lastly, Sir, in
thia res* pect I would say—I think my hon.
friend, Mr. Deokinandan Narayan, will
dea-I with this point in greater detail—that
the tax structure is very very irrational. It
has to be very seriously gone into. The
modified provision in the Bill authorising
the Government of India to double the tax
in relation to a particular commodity is not
enough to meet the situation. The whole
thing has to be rationalised. On certain
commodities the tax is too much. On
certain other commodities the tax is too
less. I would suggest that instead of a tax
on weight it should be an ad valorem tax so
that the value of the ecommodity is taken
into consideration. It is so in the Act
governing the boroughs in England and I
am told it
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is so even in the Bombay District Municipal
Act where the tax is ad valorem rather than
one on weight.

So, Sir, these are certain things that must be
considered when we deal with the taxation
and financial proposals of the Corporation.
With these words I conclude at this stage and
I hope against hope that the Government will
surely consider these points. He has paid
glowing tributes to the Rajya Sabha but I do
not know, with all that, whether he will
accept our suggestions, since it is a habit
with the Government not to accept any
amendments in the Rajya Sabha. I do not
know what he will do here, but the tributes
that he has paid to Rajya Sabha, I hope,
would also lead him to consider the many
other points that we have suggested and
accept some of the amendments which we
have moved.

Thank you. Sir.

THE VICE-CHAIRMAN (SHRI M. B. JosHI)
: 1 would like hon. Members to remember
that only seven hours have been allotted to
this Bill and we have already taken more
than two hours. I think we should stop with
the general discussion at about Five o'clock
or at least at 5-30. So I would like hon.
Members to have a self-imposed time limit),
not that I should impose any time limit on
them, but they should remember that we
have to complete this Bill within the span of
seven hours. So with these observations I
would like Mr. A. P. Sinha to speak.
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SHRI KISHEN CHAND (Andhra Pradesh):
Mr. Vice-Chairman, the hon. speaker who
has just sat down tried to point out as if
people on this side of the House do not
welcome the Delhi Municipal Corporation
Bill. At the very outset I may say that I
wholeheartedly ~ welcome  this  Delhi
Municipal Corporation Bill and if there is
some criticism it will be about details of the
Bill in order to improve the Bill. We all want
and we all welcome that—when Delhi State
has disappeared as a Part C State and under
the reorganisation we are no longer going to
have any Part C State and it becomes a cen-
trally-administered area—the Delhi citizens
should have a municipal corporation with the
fullest rights. I suppose 1 will have to repeat
some of the arguments that have already been
advanced, and hon. Members will forgive me
M T just go through those arguments in a
hurried way.

Much has been made of the point whether
new Delhi should be included in this
Municipal Corporation or not. The hon.
Member who sat down just now said that we
have got 532 square miles, that we should
welcome 500 square miles of rural area with
possibly a population of 1 lakh, and that we
should not mind to leave out these 15 square
miles of New Delhi area with possibly a
population of 6 to 7 lakhs. The old Delhi
area of course is included in this Bill where
the population is about 10 or 11 lakhs. Sir, it
is not a question of academic discussion, for
I shall place before you some of the practical
difficulties.

New Delhi, after all, must have some sort of
body for scavenging purposes. All roads
have to be cleaned, all roads have to be
repaired and maintained. There are the tea
stalls, the fruit stalls and other shops; their
sanitary conditions have to be inspected by
people who will go about and see whether
the New Delhi Municipal area is maintained
in a proper condition. The streets have to be
lighted, the whole scheme of lighting the
streets has to be maintained. There
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will have to be some authority for doing
that.

The Delhi Municipal Corporation is going
to provide water in bulk to New Delhi, and
New Delhi will have a separate organisation
for distributing that water. After all water in
New Delhi cannot be distributed without
having an authority or a body to do that
work.

I can go on multiplying examples and they
will all show that the New Delhi
Municipality will have to be kept under
some name or some shape as a nominated
body for carrying out all these functions,
and you will require a large amount of
money for duplication of the jobs. The
inspectorial staff of the Delhi Corporation
could have performed that function, but
New Delhi will have a separate inspectorial
staff. The only difference will be that the
New Delhi Municipality will be a nominat-
ed body, while the Delhi Municipal
Corporation will be an elected body. You
must have some authority in New Delhi to
manage these affairs. It cannot work in a
vacuum. Without any authority you do not
think that all these functions, the civic
functions, of New Delhi can be performed.
There will be some body. My request is,
why do you want to have a nominated
bedy? Why not bring New Delhi also under
Old Delhi and have one body?

Whether Government property pays any
tax or not, the Government of India will
have to spend money on New Delhi for the
maintenance; of roads, electricity, water
supply, cleaning, scavenging and all other
functions. I humbly submit, whether it will
not be better if that money is given to the
Delhi Municipal Corporation who can
perform all these functions?

There is one point about Government
houses. There are two types of
Government houses. One is the residential
type of houses for which the Government
charges rent, collects rent. The other is the
Government offices for which there is no
rent. |
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entirely agree that for Government offices
which do not pay any rent, there should be no
municipal tax. But in the case of houses
where the Government recovers rent from the
tenant, there is no justification for not paying
the municipal tax. Whether it should be paid
by the tenant or the owner is for the Govern-
ment to decide.

So, except for the argument that, if there are
elections, so many of them are Government
servants and we do not want them to vote, 1
do not see any reasons for excluding New
Delhi area. I agree, Sir, that this Parliament
House, the Rashtrapati Bhavan, this small
area of about 4 or 5 square miles may be
excluded. We might exclude also the
diplomatic enclave where the foreign
embassies have established their offices. We
might exclude the Delhi Cantonment area.
Even if we except all these things, out of 17
square miles of New Delhi area, still there
would be about 10 or 12 square miles which
could be easily transferred to the Delhi
Corporation without any difficulty. I do not
wish to labour that point, but I am surprised
that the Government wants to throw away
crores of rupees on the civic amenities of
New Delhi and have a duplication of all the
officers and not entrust this job to the Old
Delhi Corporation and be rid of all this
botheration. Probably there are about 10
thousand or 15 thousand Government
servants who are not permanent residents of
Delhi and who are temporarily staying in
New Delhi. You can make an exception in
the case of those people, but why do you
want to deprive 8 lakhs of people residing in
New Delhi of their franchise?

An hon. Member said that there was a
deputation by the Connaught Circus traders
that they did not want to be under the Delhi
Corporation. I humbly submit to the hon.
Member that if he goes to the Chandni
Chowk traders and takes their votes, he will
find that not a single trader of Chandni
Chowk or of any street in Delhi  would
like to be under the
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[Shri Kishen Chand.] Delhi Corporation,
because they know that the Central
Government is a rich Government, that it has
got plenty of funds, that it will keep down
the taxes and charges, and that they will be
much better off under the Central
Government. | thii:k it is far better if you do
not have the Corporation at all. Delhi after
all is the capital of India, and the Central
Government can easily look after it. Why do
we want to have a Corporation? Because the
Central Government and Parliament believe
firmly that it is the birthright of every citizen
of Delhi to have not only a civic corporation
but to have some sort of a State Government
also. Therefore, when this Bill was being
framed, it should have been the duty of the
framers of this Bill to give to the citizens of
Delhi not only certain civic rights but to
compensate them, for the loss of political
rights which has been forced on them by the
abolition of Part C States, by enlarging the
powers of the Delhi Corporation.

Delhi Municipal

Sir, I am an admirer of the Bombay
Municipal Corporation, and I was very glad
that today the hon. Minister for Irrigation,
who had played such a valiant part in the
progress and development of the Bombay
Corporation, was present here, and I would
have been very glad if he had taken part in
this discussion and thrown some light on this
Delhi Municipal Corporation Bill.

The hon. Member who just sat down said
something about development. He was very
very glad that out of its great bounty the
Central Government was going to spend
crores of rupees on the development of Delhi,
and he welcomed it and he thought that if the
Central Government spent money on the
development of almost all the villages of
India, he would welcome it. I would also
welcome it. But he forgets that if he takes a
full balance sheet, the Central Government
does not lose
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very heavily on the development of big urban
areas. You know, Sir, the Delhi Improvement
Trust, for instance, developed, the Ajmeri
Gate Extension area, what is now called Asaf
Ali Road. They sold lands at about Rs. 100 a
square yard, and made a huge profit out of it,
some Rs. 20 crores. If Delhi City is going to
be developed, it is not a rural area where the
property or land has not got any value. It is
the metropolitan city of India. If Government
takes up any area and develops it, it will
fetch them a good price. Sir, you will be
surprised to know that hundreds of people
have purchased lands round about Delhi and
developed them. There is the D.L.F.
Corporation, and there are so many others.
Those bodies are not doing it for charity.
They are making money out of it; they are
earning profit out of it. While every private
authority can earn profit, to say that the Delhi
Development Authority is not going to earn
money, but is going to throw crores and
crores of rupees into it, is something which is
unimaginable; at least, I cannot understand it.
The hon. Member who preceded me probably
can better understand it. I maintain that the
Delhi Development Authority should have
been an integral part of the Delhi Municipal
Corporation. When we take the model of
Bombay and we want to imitate and copy it,
we should have taken a lesson from the
experience of the Bombay Municipal
Corporation.  Formerly, they had an
Improvement Trust separated from the
Bombay Municipality and it was found that
there was continuous trouble on account of
the duality of authority. The net result was
that they came to the conclusion that the
Improvement Trust should be merged into
the Bombay Corporation. Similarly, here the
plea is made that the Central Government is
going to invest crores and crores of rupees.
Suppose a road in Delhi is widened, the
normal practice is, in the case of a 50 ft. road,
you leave 10 ft. on c-ach side. If you sell that
space of 10 ft. on both sides,
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you earn so much money that it com-
pensates for all the expenditure involved in
acquisition and the road construction. So,
let us not be misguided by the argument
that the Delhi Development Authority is
being kept separate because it will require
crores and crores of rupees and that the
infant Delhi Municipal Corporation has not
got the money for development. A master
plan is essential; but it is not an imposed
thing from above. It is a plan of the people
and there are enough experts in Delhi. The
Delhi Municipal Corporation can take the
services of the best possible experts to
prepare a master plan and submit it to the
Central Government for its approval. I do
not mind it in the least. But there should not
be a duality of authority. If we can entrust
the civic life of the city to the citizens of
Delhi and give them power on this Delhi
Municipal Corporation, why cannot we
trust tbero and give them power to beautify
their city and develop it according to a
master plan? I submit, Sir, that I have not
been convinced and no cogent reasons have
been advanced except some sort of
platitudes about the extra expenditure
involved.

Then, I come to the question of education.
I find that in Bombay the State
Government is in charge of secondary
education and so it is all right. Here the
citizens of Delhi have no voice in the
secondary  education. The  Central
Government is going to look after it. They
will have Secondary Board of Education
and that Board will probably be an autono-
mous body. It will be controlled by the
Minister of Education in the Central
Government and will not be responsible to
anybody else. Is that the scheme of
education that this Parliament wants to
approve? After all, the money is going to
be spent by the Central Government in
giving grants-in-aid. What harm will there
be if some amount of money is given to the
Delhi Municipal Corporation? There will,
after all, be a Board of Education and it
will decide as to
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what will be the medium of education and
what type of education is needed by the
parents who send their children to schools in
Delhi. Education is not something imposed
from above. If you believe in that, then for
the whole of India, let the Education Minister
at the Centre decide the educational policy.
Let him issue orders that this will be the
educational policy in all the States. For all
the States, we believe—and we feel—that
secondary education should be controlled
and guided by the people living in those
States. They should decide about the medium
of instruction and the type of education —
technical, basic, scientific, subjects of art,
etc. But in the case of Delhi, we want to
leave it to the sweet will of one hon.
Member, the hon. Minister for Education,
guided possibly by a small Board nominated
by him. I do not see any reason for this. The
Government is prepared to spend money.
You know, Sir, the hopeless condition of
schools in the City of Delhi. There is
overcrowding. Educational shops are being
opened here and there. Anybody and
everybody thinks that if he can open a
school, he will easily make a profit of about
Rs. 500 or Rs. 600 a month because there is a
tremendous pressure on schools.

So, I submit that when I am trying to point
out some of the faults in this Bill, it is only
with the purpose of making the Delhi
Municipal Corporation effective, with
enlarged powers, to serve the citizens of
Delhi better and more efficiently.

A point has been mentioned about aldermen.
Well, I beg to disagree with Dr. Gour in that
matter. [ think an alderman will be very
good and useful to the people. I belong to
the Rajya Sabha which is an indirectly
elected body. But there are other hon.
Members who have been nominated by the
President because they are experts in their
line. A municipality is mostly connected
with the control of buildings and of sanitary
problems and therefore, they should
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[Shri Kishen Chand.] have expert engineers,
expert architects etc. who would be able to
give their technical advice, whenever they
are required to do so. But if you ask them to
stand for election, probably they would not
like to come into party politics. They would
be prepared to give technical advice. There-
fore, I would personally like this system of
aldermen. I think the number of six is too
small; I want twelve people because we
want more technical advice and more expert
knowledge. There can be, for instance, a
retired President or Chairman or a Mayor
who may not like to stand for election, but
who has rendered very valuable service and
who has acquired expert knowledge of civic
affairs of the City and his services might be
useful. Therefore, I like aldermen and I have
no objection to this provision.

Sir, I do not think that the civic bodies
should have a party system, as we have for
the State administration. The requirements
and needs of civic bodies are quite different.
Therefore, to follow the pattern adopted for
political bodies like the State Governments
and Parliament, is not the correct procedure.
We want to deal with civic matters in a
different light. Here, I would submit that the
present system which has been adopted
consists of multi-seat wards. There will be
wards with a large number of seats. What is
the object? If you have a ward with four
seats, that means it will elect four members
to tfie Municipality, the underlying idea is
that all shades of opinion should be
represented. There are differences of opinion
about, say, the educational policy, about the
medical scheme or about sanitation. On that
basis, you want that in a multi-seat consti-
tuency, the minority opinion also should get.
representation. But what have we given? We
want to imitate Bombay. We say that this
Bill is based on the Bombay Corporation
model. But the nice feature of Bombay—the
cumulative voting—is not adopted. You
want to adopt what-
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ever you think is good in Bombay. Where
the Opposition thinks that a particular thing
is good in the Bombay Corporation, you do
not want to take that. What will happen?
Why do you have a multi-seat constituency?
If you have, for instance, a four-seat ward,
you give four votes which will be
distributed. If you have a majority for one
candidate, the same party will get majority
for the second candidate, the third candidate
and also the fourth candidate. But, if you
have cumulative voting in which a voter can
give all the four votes to one party or if you
have the single transferable vote on propor-
tional representation, both are one and the
same thing and there are four seats in any
ward, and if one-fourth of the voters want to
vote for one candidate, he will be elected. In
any political administration, it has been
found that multi-party system does not lead
to stability. The case of France is always
there. It has become a hackneyed example.
The Ministries go on ' changing over and
over again. In our munici-4 .M. palities we
want people who

are keen to do some work, who are keen to
contribute to the civic life of the Corporation,
and therefore it is most essential that the hon.
Minister should agree that this system of
multi-seat constituencies with the distributive
voting system is wrong and should be
abandoned. He has adopted only the bad
points of the Bombay Corporation, not its
good points.

Then, I come to ward committees. In the
Select Committee some hon. Members tried
to point out that in our municipal
administration we want people of the
locality, the ward people living in the area to
take an interest in the work. After all, the
main function is cleaning of the streets. You
may have one or two inspectors but they will
not be able to go to all the areas every day.
After all, there is a limit to human capacity,
but if you ask the ward people and give them
some powers and interest them in the work of
their ward, the civic work of the ward,
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they will come forward and make their
contribution. Therefore, 1 would like the
powers of the Ward Committees to be
enlarged. The hon. Minister may i»ot
accept it now, but he will realise it, later
on, that he has had the Delhi Corporation
Bill passed and brought it into operation,
but it has not created any enthusiasm
among the citizens of Delhi to make their
city a better city, improve its sanitary
conditions, improve its health conditions.

Then, 1 come to the three statutory bodies.
These are  the Delhi Transport Service, the
Electricity Board and the Water and
Sewage Board: The D.T.S. will run its
buses in the New Delhi  areas, but New
Delhi  is not under them. Therefore,
their buses will have to be taken back to
their own area in Delhi for servicing, ma n-
tenance and storage. Then, their employees
also cannot stay in the New Delhi area
because the D.T.S. authority cannot provide
housing  accommodation for them in the
New Delhi area, it being  outside  their
jurisdiction. They will be using the New
Delhi roads, and there might be cutting up of
the roads. There will be always
discussions as to who should pay for the
maintenance of the roads. The D.T.S.
buses will use them, the municipal
authorities ~ will  collect taxes  on the
motor cars and  he maintenance of the
roads will be with the Central Government.
In the matter of the distribution of water
end sewage, it is a complicated thing. You
cannot separate the producing authority
from the distributing authority, and here
we are going in for that anomaly.
Production is going to  be with one body
and  distributing is going to be by a
separate body, and all sorts of
complications will arse. The hon. Minister
has not said how they are going to be
solved.  Of course, there is the over-riding
authority of the Home Minister and he can
impose his will on anybody, but it will
not lead to healthy growth. About the Water
and the Sewage Board, there is a
formula for calculating he cost but it is a
complicated formula.
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The consumers in the New Delhi area will
have no voice in the production of water or
electricity. Suppose there is failure of
electricity in the Government offices and the
diplomatic enalave and in all the other areas.
They are cut off from electricity. Now, the
distributing authority and the producing
authority being different, the distributing
authority will blame the producing authority
and the producing authority will blame the
distributing authority and this will lead to all
sorts of difficulties about the distribution of
electricity in the New Delhi area.

Then, I want to say something about this
octroi. I think it is normal everywhere that a
terminal tax is charged. Delhi is a very big
distribution centre and a large quantity of
goods come to Delhi from all parts. If you
charge a terminal tax, you will be putting the
traders of Delhi at a great disadvantage. A
large part of this trade comes through this road
traffic. If the trucks coming in form a long
queue—because all the trucks have to be
checked and calculations made as to how
much terminal tax has to be paid—it will
lead to very great hardship.  As the general
policy of the Central Government has been for
doing away with localised taxes and collect
the taxes at the source and then distribute the
proceeds, I submit to the hon. Minister to
carefully examine this point whether this
levying of a  terminal tax from a  whole
queue of 100 or more trucks waiting at the
terminal to be passed and cleared with every-
one of them making a declaration, it being
checked and the amount calculated and then
cleared, will not dislocate and disrupt the
trade of Delhi, because of the delays it
would cause to the traders of Delhi. I submit
that he might levy a tax on every truck that
enters the Delhi Municipal area as a road tax
but not  as octroi or terminal tax, because it
leads to great hardship. Delhi is a big
distribution centre surrounded on all sides by
big cities and industrial centres from
whom Delhi gets all the goods,
collects them and then distributes
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fShri Kishen Chand.] them again to so many
other places. So many things come here from
Faridabad, are collected here and then they go
back to places east of Faridabad. But they
first come to Delhi. If you levy octroi, it will
cause great hardship and it will not be right.

Delhi \funicipal

About the rural committee, we have given
certain powers to it. This is a new
experiment, the experiment of combining a
large rural area of about 500 sq. miles
with a very small population, hardly
contributing anything to the Delhi Municipal
Corporation or a very nominal amount to the
Corporation but demanding a large part of
its  expenditure not only on account of
extensiveness but on account of
backwardness. The result will be that we
have tagged on nearly 500 sq. miles of
rural  area which will not bring anything to
the Delhi Corporation and deprived it of a
very rich 15 sq. miles of New Delhi which
would have brought in a large amount of
revenue. The hon. Minister says that it is the
finest part of this Bill that we are now
making the experiment of tagging on 500 sq.
miles of rural area to  the urban  Delhi
Municipal Corporation and that this is a very
great  achievement. I submit that in the
absence of a State Government for Delhi, that
rural area had to go somewhere, and because
the hon. Minister could not think of any other
scheme or plan for these 500 sq. miles he has
tagged it on to  the Delhi Municipal
Corporation. There is a special committee
which will make recommendations about
this and it | will want as much money as
possible | to be spent on the rural areas. But
where is the money to come from? When
there is a dearth of money, the Central
Government will put all the blame on the
Corporation saying that they are not
managing their affairs ' well. As I said in the
very beginning, I welcome this  Bill but it
needs a great deal of improvement on all
these lines. I did not want to touch on health
and various other clauses, j It has nearly 500
clauses and if you j argue on even 200 clauses
of this Bill, i
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which require some amendments, it would
require days and days. We have argued enough
in the Joint Committee but we were not able to
convince the hon. Minister. Therefore I end by
welcoming this Bill.

RAJKUMARI AMRIT KAUR  (Punjab) : Sir,
I am grateful to you for giving me a few
minutes wherein in support of this Bill. By
and large I think that the Bill as amended by
the Joint Committee is an improvement on
what had come before the other House.
I only wish to say a few words about it
because I have been very closely connected
with the formation of a Corporation for
Delhi, even before we got our Independence,
the question of how  best to govern Delhi had
been before the Government of India and a
very comprehensive report had been written
which was studied by the Ministry of Health
immediately  after  independence.  The
Improvement Trust that existed was not
supposed to be doing as well as it should
within  its  limitations  and therefore a
Committee, called the Birla Committee
was  appointed to look into how the Delhi
Improvement Trust could function and they
gave an extremely good report and very many
suggestions about it. Then in between came the
Delhi State Government itself and therefore
the Corporation actually had to be. shelved
which was a pity because I think that if we had
had a Corporation such as is envisaged in this
Bill straightaway from the very beginning,
when we first  got our Independence,
perhaps  Delhi would have not had quite the
number of slums that it has or made the
number of mistakes that have been made so
far. The number of Committees that
functioned in Delhi really had added confusion
to confusion and now we are, I hope, on the
verge of a new era for Delhi. The main objec-
tions that have been raised to this Bill,
both in the other House and I think here too,
have been, one, that New Delhi has been left
out, two, that some rural areas have been
brought into the Delhi Corporation and three,
that some of the Statutory bodies and
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particularly  the  Delhi  Development
Improvement Trust have been left out of the
purview of the Corporation itself. Now I
myself was one of the protogonists and I
very strongly advocated that New Delhi
should not be brought under the Corporation
at any rate in the beginning stages, I feel very
strongly that the area which the Central
Government occupies should be free from
the mire of party politics. I think that both
Washington and Canberra have adopted a
healthy practice in keeping their capital cities
away from politics and I think it will be a
very good thing if we do likewise as, I am
happy, we are going to do. As far as the rural
areas having been brought under the
Corporation is concerned. I think that it is a
good thing. After all a capital city expands
and we do not know how quickly it will
expand. It has expanded extremely quickly
already. We don't know how many more
acres will be required for its expansion and
also I think it is an extremely healthy thing
for those of us who live in urban areas to
become acquainted with the problems of the
rural areas and 1 don't think that the
argument that nothing will be done for the
rural areas or that the urban people will not
take a proper interest in the rural areas, I
don't think these arguments really hold
water. As far as the Statutory bodies that
have been left out of the purview of the
Corporation are concerned, there too I think
that there will be no harm. The Delhi
Development Authority is a body that was
brought in to see to it thai; the future plan of
Delhi is worked in a coordinated way.
Haphazard buildings have come up in Delhi
and have literally ruined Delhi. Therefore the
formation of this body was an absolute
necessity and I myself, while I was serving
the cause of health, was delighted that a body
such as this: had come into the picture in
order to stop further haphazard construction
and further creation of slums. If there is
liaison, as I am sure there will be, between
these bodies and the Corporation and also
between the Corporation and New Delhi, I
see no reason at all to doubt the success of
the Cor-
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poration as such or to imagine that so many
complications will come in or so much of
interference from Government will come in
as to make the Corporation not worth while.
I am a great believer in local self-govern-
ment. I believe that that is the pivot of good
administration and it has also been always a
matter of sorrow to me to find local bodies
being superseded everywhere all over the
country and more than that, a kind of feeling
that the State Governments are trying to take
away the powers that should really belong to
the local bodies and not give them the
powers of taxation either which are their due
and then to say that they are unable to
function. They cannot function unless they
have enough money. They cannot function
unless they are trusted.

Finally I should like to say—I know things
like that cannot come under a Bill of this
nature but I feel very strongly—that local
self-government should be encouraged and
one way of encouraging it—and I would like
Delhi to take the lead in this—is, not to have
elections to the Corporation, the Delhi
Corporation, on a party-political basis. There
are plenty »f good citizens in Delhi. After all
local bodies are meant to encourage and
sponsor and foster a sense of good
citizenship. The moment we allow party
politics to come into a Corporation, then
very often we lose the chance of getting
good citizens to stand for seats. I would like
to see this Delhi Corporation as a model for
all other Corporations. True, when we
looked into all the Corporation Acts that
were on the Statute Book in the different
States, we came to the conclusion that
Bombay was the best. Therefore we tried to
copy or take as much from the Bombay
Corporation Act as we could. The Bombay
Corporation has done extremely well but of
course it has had nearly a century or a long
period of time, to build up its tradition. Delhi
is new but I do hope that Delhi also will
build up good traditions and that if we can
get plenty of fine young men and young
women—and [ am very anxious that
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[Rajkumari Amrit Kaur.] more and more
women should take an interest in local self-
government—if we can have good citizens,
no matter to which party they belong, to
become members of this Corporation, I see a
very bright future indeed for the Delhi
Corporation.

With these few words, 1 welcome this Bill.
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"The Corporation shall pay a Gaon Sabha
an amount equal to the proceeds of the tax
on profession, trades, callings and
employments, as and when that tax is
levied in the Gaon Sabha area; and an
amount equal to such portion of the
proceeds of the property taxes on lands
and buildings in that area as may from

time to time be determined by the
Corporation."
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"Exemption for poor people from property
tax where the ratable value of the property
does not exceed Rs. 100."

"Similarly, the construction, repair and
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maintenance of embankments, and the
supply, storage, and control of water for
agricultural purposes should be added as
an obligatory function of the Corporation."

7z fawifear 2 & sarde aad &
ﬁ."lTE q:

"should be added as an obligatory
function of the Corporation ..."

W7 I9F 9715 a7 fear &

"The clause has been amended
accordingly."
WEl A% A auw A

the'clause is not amended accordingly

Tlo TIW AFIT WY Fy ¥ 7
w i’
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NI WA MOUW . AT

T 7 feE dar o |
To T wEE Ay ;T o 7
W e moma - AT 2T

A o1 A EEE g femr

“The clause has been amended
accordingly.”

Y] FET A% § AW THAT§ AT ATH AFAT g
the clause is not amended accordingly.

Dr. R. B. GOUR: The clause is an
obligatory clause.

st TREAER ATCEA ¢ T AFEA
¥ oFa@ A w7 § 1 Wt 47
zafer Fear ar e oz o @9 g
AT oqw i v awn e ¢v (d1) o
oA i a1, @ frn gEng
"the construction and maintenance of

works and means for providing supply of
water for public and private purposes;"

and that cover this.
Dr.R. B. GOUR: It is not covered.
T URT AHATGAT FEAT 12T F

A S G ——

that is not covered. g a7 Fzar
el 5 77 s e wed &
ared S AR WA A A ar A
30 I AT ag W av T R w4
™ g § AT A9 TWA A/
1 g€ |17 97 a9 a7 g§ 97 fF sangz
Aawr Tt At foved o ey g€ &
AT I9% AR AT J9 AW ® AR
the clause has been amended accordingly.

And the clause fa
nowhere amended accordingly.
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T8 A W FFAT  AEAT F WA
feely a1 At A& FAET 2 qA
Tz F7 2 f% 99 gy wE A
1, 91 farT & 30T a7 1A &, fae
F1 @1 P T A1 2, AFOA 1AM
wifs a1 a7 7 &

" .. .construction, repair and maintenance
of embankment and the supply, storage .

"

A S G S 1 S O o+ g

and control of water.

feq A 7 &fwam 1 #R

Irrigation comes under it. Small irrigation

comes under it, for agricultural purposes.

Supply for private and public does not
concern it.

DR. R. B. GOUR: He is right.

ot Tl R . ATaR A
§ OIEY AAT F AT AR §, WifE
Tferdi & A9 WY HTG AE FAT
WTgT &, 79 A A TGN A1 wraa
qge wEd 2 ) g g fw
¥ 1 gg AT @ T, I af7
FO KT F A Fr F I A I7
A1 AT TG EAT |

FE AR MFAY TR W

oy fa=1 7177 7 7 fa=rt wrate
& aaEA famm T g 3 W
T FPAAT] TqFA qE FL T |
9% fq a2 W1 A #1 9% F A
WA 39 AT ¥ 37w ¥ qfeEw
AFH g @ E 1 S w7 F Ay fae
afafam F9E &1 v ¥ IEw
g & W T8 o9 o § 5w ag
qATERIT ORI FEAA F A
) g gar g fF gy A g om
T | AT A AT FTIEA F FITHT
FRAT A AR FT AR
A AT @ AT I AT IfRA
AT AZT A% T qF JAR A7 FQATAT
NfEF—At FFA qEFAT F IA 9T
AVH AT U AL WYTA H Fgi A% &
2, 7% wrg wifsgm

HroaT€ 3o A A @Y F
amaf ¥ 79T ¥ arr § 39 #31, Hew
gzl @ fas &7 &1 aw<a 48 91
93 gfe T %o AT so Iqt T FAFTH
@ A, A1oAmE v oI fE
srfaasr amt Fotom  aga weay
T wT@T WA # oy oww ft A
F1E BF 9%, GAT F AL wTAT | {Y
awar 2 fr5 oW w1 3y
HIEAT A W T gl i
CAECE O o B C LA C L A

- - . My friends have become strange
FHE QI AT AgA AT AT A2 T bed follows with men who are ia

o e L D e e
T T AT FADH ORI R gy ooy ard B A F, oo o
am#mﬁinﬁfa@ﬁmm A oA b

fv @37 TAF= * a1 FAT FHT DR, R. B. GOUR: He knows the
ST 39 T 79 T A TAT AAT AT H Commissioner.

THH FFAT 41 | ATFRT ;I A7 =T

T F BT ST FETATIT ATIHIT 05 Fe SHRI DEOKINANDAN NARAYAN: No,

L. . N . but I know both of them.
aE R Az gt 41 A ey
. mEAT (RERIT Z 0 OFT T OTEAT A AT A7 AZT 5w 3w fa a7

i %

L e e e A A AR A L I T AATAT aF 7% 2
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o W AgrIT AT : WA AW F
AT 76t gt 7

S qEEARA AT@W . TT FA
g1 T 2 1| H W Fg 91% {347 97
arg 73 Fead FITAA F AR A
FIIEF  Feamar A3r, [Few s,
F Frar 7 fF59 377 3 {$7 ama
ft

To TIA TATZT T ATHA AT I A
EIGEIEEL 11

o1 IAE. A=A AW ;AT I
AT a7 43 0 F W AL aga |t 7
A4 77 73 F, AGT IAH ATSH 4 AW
I F ROT ATEE KT OFI AT 3N
FFFE AT A AT A AT E | AT H
g9 AMET 7 AT G ATRAT ) WY FEA
F1 yawa 47 2 f& fFar aeg @ mgv
T Ffweq7 & A g1 a8 3% AG
2, aqrfe HT BIOAAAE AT T AHC
T A% Fad FIGEW FT AT 90
ZEE W& | ¥H AT F e AT ABT
qraTaFal 71 2 & agr et aww &
ATl 2, 07 7T AR FfAr A A
1 T FT TF F1 ATAAL, IA 3% F foqw

™ A A 0F HAT & AW
Fg T W THE F ARG H
T 2 37 97 A Fomg & s Ad &

wifa? & RA 0F AT AT FATE |
Mo TR APYT avy - fmaa Iaw
F F9T ATET |

1 TR AT - AT, 387 AT
w2

b
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THE VICE-CHAIRMAN (SHRI M. B. JOsHI):
Other Members have also to speak. Please
stick to your own time?

SHRI DEOKINANDAN NARAYAN: This is
the last point on which I wish to speak.

DRr. R. B. GOUR: Here he and I agree.

Al FAFTAT AT 431 AR
4 fgiqees arza 7 98 g7 2y
3% FATA F7 0 e CFfya’ faerg

fzmm w1 AT 5T TEIT 2

"The Central Government may, by
notification in the official Gazette, vary from
time to time, the rates specified in that
Schedule, in relation to any goods or classes
of goods so, however, , that where the rates
are increased, the increased rates shall not be
more than treble the rates so specified."

#1 foarE 7 g Fer o #

'The Committee feel that the rates of terminal
tax on goods had not been fixed on any
rational basis and recommended that the
Government may take early action to revise
them."

a7 % Tgmer afaw av gz TEw fee
T fda 7 & & vy ' HUT o
T o w F f ogmw A Ay
gVfY, A T A Ee, Ao
F FqraT AE g | g1 ahar & fF arrer
3 AT ASATAT FEAT 9F, T TAT
FAT TE, G AT FAT T€ /T 47 FAT

TEY | A HITRD FAATH (% 77 Ry
FLAT T

Dr. R. B. GOUR: But the Bill does not bar
the Corporation from suggesting an entirely
new schedule of rates.

(Time bell rings.)

I shall take some seven minutes more. [

am coming to clause 178.
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The committee has empowered the Central
Government to change in any particular case,
to increase the rate.

Delhi Municipal

SHRI DEOKINANDAN NARAYAN: That
won't be more than treble.

Dr. R. B. GOUR: In the new schedule,
suppose it is ten times, the Bill does not bar it,
but before a new Schedule is . . .

SHRI DEOKINANDAN NARAYAN: Let him
see it. It is clear.

Dr. R. B. GOUR: That is a temporary
measure that we have got. That is the
temporary authority.

SHrRI DEOKINANDAN NARAYAN: Where
is the other provision that he is suggesting?

Dr. R. B. GOUR: The schedule could be
changed. The Joint Sielect Committee has
suggested that the schedule should be
changed.

SHRI DEOKINANDAN NARAYAN: Where
is it provided, I would like to know. Only it is
provided in the Bill that it can be changed to
treble, not more than that. It can be varied.
Let him read clause 178.

Dr.R. B. GOUR: No. I know it.

s

Wl FWWIAEA AW . T

IR uF @ AfEEr AE
only to show the

4y

(Time bell rings.)

799 fargas & & A w1 7 Hfega
% 5 O AT AT TH T AT & AR
T AT W FT AT AT F I 29
™ FM WIT IR FHA AAT o
aow g FZ9T | i #F7 fEEm oww

Fr g F fewme 7 ovAET 98 AT

99 AT AMHT, HEH | 7Y TH
ot 5= % fzoma & 3w 97, 9977 A7 787

AT AT G 79 F FIT AT v 99 qfF
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" | AfET ST, AT &1 AR S
wq & fzama @ &1 fagar a7 7800
fomr a% @2 ozt 7 o fowar 481 21
afea w727 2 F 9w gom
FaT ¢y T 9fq w9 F femw ¥ I
AW | WE F7H &1 qaAq 4z 2 (¥ a7
AT 2T 7 & TIET 39 3TEA1
ZNT WIT WY FEeT WET WL FEAd
45T 4143 HITHT 57 FRAT FTATEMT |
Tafag wdr & gsr afgg & ogam
famr & q9a 7 7 72 famdr wqrr AR
Zad g1 | 38 WFI 20 29 &7 arad
agd A1 &@F §, W@l W &9 F9
IF @I E | WA F TA § FIC IAAT
& 29 2 e guret 9v @ W7 q|
AL G7 TA FH 2 | ATAT AFA AT AN

=
B o« . .

AYETE AT faE angan<t (T )
g9z F9A H T AF A I A
F1 w27 7

ot IAFAIN AU - AT ATT
are< fafaq, @ agt =vvr #7397 o

Dr. R. B. GOUR: May I interrupt Clause 178
does not bar Government from amending the
Schedule. The Government will have to
come with a resolution amending the
Schedule, and they can do it.

SHRI DEOKINANDAN NARAYAN: The
Tenth Schedule is under section 178, and
whatever is provided in section 178 will
apply to Schedule Ten. Schedule Ten cannot
be otherwise. It goes with section 178.

DRr. R. B. GOUR: Excuse me. Schedule Ten
could be amended by the Government. But
before the whole Schedule is examined and
amended, if the Government so wants, it can
raise the rate on particular goods to three
times. That is the whole point.

(Time bell rings.)
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St TAEARA AW - ZHIT AT
o1 Al FgA1 a7 7 T mwmy gem afz
zhga 2aq oz gaTR AT 917 AR
HF FT AATA BT A EN 1 ARG Yoo HA
HTAT 21 A1 Yeoo WA HWIAT 31, FrHA
F 397 zfuma v @ SAT wemy
grm. amg Aw f& AW oaw F w97
3 faaifer &% 1 & % feem &1 2a
AT F1 CTARAS ZRO, TIAF HY T
az A1 AT FT FACqT 2 qZ 9 A7)
2, THE qaTHE T AL, GAEH T FH
ZFT | gAfaw w79 9rge 2 fF o
19 T famrg F g ar¢ 2oy frega
1 2w, @1 o aga 3@ I
2

At & qw ag Tt 2 f oy
7z ey azAd % oFAT A AwT
arz Wagm | uw ar wfgfaga &
farmrz & wtstr, wdm, TR wifr 9w
9 A &1 WA W g6, I
& QT &1 9 TIH F I oA
AT |

SHRrI H. N. KUNZRU (Uttar Pradesh) : Mr.
Vice-Chairman, in considering this Bill we
have first to see how we should view the
position of the Delhi Corporation. Is it to be
regarded as a local body or as the successor
of the Delhi State Government? If the Delhi
Corporation is to be treated as the successor
of the Delhi State Government, its powers
will have to be considerably enlarged. But I
do not think that the Delhi Corporation is
meant to take the place or can take the place
of the Delhi State Government.

The States Reorganisation Commission
recommended the abolition of the Delhi State
for very cogent reasons, and the House
accepted the view of the Commission. We
cannot, therefore, now give the Delhi Corpo-
ration the status equal to or similar to that of
the State Government which

[ RATYA SABHA ]
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no longer exists. We have therefore to see
whether the Delhi Corporation has been
given adequate powers for a local body.

Here, we must consider another question of
great importance. What is to be the pattern of
local government that is to be adopted here,
and indeed throughout India? We see, Sir,
outside India two patterns of local gov-
ernment. In England which occupies an
exceptional position in regard to local
government, both the deliberative and
executive functions are combined. The
English people attach great importance to
local government. They treat it as a training
ground for national work. They regard it as a
matter of honour and pride that local
government should be efficiently carried on.
On the Continent, however, another pattern
is in existence, and so far as I know the
pattern that exists has the approval of the
people. There, the deliberative and the
executive functions have been separated. The
members of the local bodies deliberate, while
whole-time officers appointed either by the
Government or by the local bodies carry out
the decisions of these bodies. In England
members of Borough Councils or County
Councils give a great deal of time to the
work of these bodies. But on the Continent a
division of functions has prevailed on the
ground that members of local bodies will not
have the time or energy to look into the
details of the work of these bodies and to
carry out efficiently their decisions. In India,
formerly the first system prevailed, but is
was found as a result of our unfortunate
experience that this system required a
change. The existence of cliques in the local
bodies and the absence of men who regarded
local government as a foundation for self-
government were manifest. Usually men
took interest in giving out contracts, in
appointment of officers and even of petty
subordinates, and things like that. For this
reason the system in my province was
changed about forty years ago. Practically
every municipality has an executive officer
whose powers are statutorily defined. This
had one food
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effect at least, and that was that the
municipal staff was kept aloof from joining
the party cliques.

SHRI J. S,
municipal staff?

BISHT: Subordinate

5P.M.

SHRI H. N. KUNZRU: Yes, the subordinate
municipal staff.

The change in the system, however, did not
lead to that efficiency that was expected of
it. The reason for it was very simple. The
members of the Board instead of regarding
themselves as  representatives of  the
public:  and trying to discharge their
functions in such a way as to justify the
confidence reposed in them, occupied
themselves in matters to which I have
already referred and when political influence
came to be added to the other
undesirable practices that prevailed in the
municipalities, their condition deteriorated.
Even the Bombay Corporation was affected
by the introduction of politics  into local
affairs. When the members of the Board
fight elections to local bodies, the contests
take place on political grounds. It is
seldom that different programmes are put
forward. The contest takes place merely on
party grounds or personal grounds.
Political considerations affected  for
some years even the Bombay
Corporation, but happily, the great traditions
of that Corporation, the importance that the
public attached  to efficient local
government, enabled the Corporation to
recover to a large extent the ground that it
lost some years ago. In Calcutta, how-
ever, the political impact was felt much
more severely by the Corporation and the
result was that it Suffered much more than
the Bomba™' Corporation, from the
introduction  of party politics. I do not
know how the Calcutta Corporation is
functioning now.

Dr.R. B. GOUR: Adult franchise.

SHrI H. N. KUNZRU: My hon. friend is
talking of adult franchise. There was adult
franchise in Bombay.

91 RSD—6.
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But what was the result? It did not prevent
the introduction of political consideration
into the local administration.

I was saying that I did not know what the
condition of the Calcutta Corporation was at
the present time, but my impression is that it
is still not working as satisfactorily as we
should like it to. But it has set itself and is
undoubtedly doing very good work. When
one goes to Calcutta, one hears fewer
complaints about its administration. But the
remedy for the present state of things lies in
screening these bodies from party politics.
The parties concerned should have different
programmes to place before the electorate.

Sir, we have to take all this into account in
considering the character of the Delhi
Corporation Bill. Here, the deliberative
functions have been separated from the
executive functions and I think, taking the
experience of India into account, the
separation is justified. It is not wrong in
theory at all. The divorce between the delibe-
rative and executive functions prevails all
over the Continent.

SHRIJ. S. BISHT: Even in America.

SHRI H. N. KUNZRU: It prevails, as I have
been told, even in America.

Dr. R. B. GOUR. No, Sir. In New York.

SHRI H. N. KUNZRU: New York is not the
whole of America. It may be a big city. But,
in England, in big cities and in smaller cities,
the other system prevails. But where are tha
men in India who will devote as much time to
the work of local bodies as the English people
consider it their duty to do? I think we have to
take our circumstances into account.

I think, taking all this into account, the scheme
of the separation of powers in the Bill is
perfectly sound. I do not think that, any other
system would have succeeded.
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DRr. R. B. GOUR: On a point of explanation,
Sir. We have not said that the whole should be
merged. We only say that the Chairman of the
Standing Committee should be the executive
head instead of the Commissioner. That is all.

Delhi Municipal

SHrRI H. N. KUNZRU: My hon. friend is
taking up time merely by repeating what he
had already said. Whether the Chairman of the
Standing Committee takes the place or the
Commissioner or the Chairman of the
Corporation does not matter. We shall have to
make a person who takes over or assumes the
duties of the Commissioner a whole-time
man. When we make him a whole-time man,
we shall make him independent of the control
of the Corporation in certain matters, in regard
to his control over his subordinates, in regard
to appointment of people who get salaries
within certain limits, and so on. Well, what is
the difference between the Commissioner and
such a man?

Now, I come to the area over which the
Corporation will exercise authority. We have
been told—and I have been pointedly
reminded—that the States Reorganisation
Commission recommended the establishment
of one Corporation for Delhi. The Com-
mission said in paragraph 594 of its Report to
which the hon. Minister in charge of the Bill
referred earlier:

"We do not feel called upon to go into the
question whether, in the event of our
recommendation  being accepted, the
municipal set-up of Delhi should follow a
two-tier model on the lines of the London
County Council or whether there should be
one or two corporations of the pattern
already under the consideration of the
Government of India. These are matters for
the consideration of the Government."

And, yet, we have been told that the
Commission, as may be inferred from
certain words that it used in certain other
paragraphs, was in  favour of
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the establishment of one corporation. The
Commission has here explicitly and
unambiguously said that it does not want to
express any opinion on the point whether there
should be one or two corporations. And yet,
certain other words have been foisted on . . .
(Interruptions) and interpretations, despite all
the speeches, have been placed on them.

Dr. R. B. GOUR: Take page 162. Why not
refer to it?

SHRI H. N. KUNZRU: What is the good of
knowing, as the opinion has been so clearly
stated? You cannot now draw indirect
inference from any words used by the
Commission in other paragraphs. This is the
last paragraph of the Chapter dealing with
Delhi, and the Commission has in no
uncertain terms expressed its opinion. You
cannot by any means go behind those words.
Reference has been made to what the
Commission said in paragraph 588. As some
misunderstanding has been caused by it, I
should like to state what the Commission has
said in that paragraph.

When the representatives of Delhi met the
Commission, they suggested that the Delhi
State Government's jurisdiction might be
curtailed but that it should not be abolished,
and in order to achieve their purpose, they
said that New Delhi should be separated from
Old Delhi and that the Delhi State
Government should function in Old Delhi etc.
When in 1949, as the Commission says, "the
Government of India decided to exclude New
Delhi from the jurisdiction of the Corporation
proposed for Old Delhi, the kind of
Corporation envisaged was regarded as
'truncated’, 'moth-ecaten' and not sufficiently
inspiring'." Referring to this, the Commission
says: "If there is objection to the two areas
being treated as two distinct units in the civic
field, there will be even less justification for
the assumption that administratively they can
be  placecr" under  two different
Governments." It said to the  people who
proposed
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administrative separation between Old Delhi
and New Delhi that having taken the view
that even for purposes of civil administration,
municipal administration, the two areas could
not be separated, they were inconsistent in
suggesting that for administrative purposes
the two areas should be separated. This is all
that the Commission has said in paragraph
£88.

Dr. R. B. GOUR: What do they say in
paragraph 583?

SHRI H. N. KUNZRU: I am mot going into
any of those paragraphs. Read paragraph 594.
The question still remains whether New
Delhi should be placed within the jurisdiction
of the Delhi Corporation or not. I have
already referred to the manner in which local
government or local self-government, as it is
called in India, is functioning. I do not want
to say anything harsh or uncomplimentary
about the Delhi municipal administration in
the past, but we all noticed the internecine
discussions in the Municipal Board and the
difficulties that it led to with no little regret.
Among rhe people it was not noted for its
efficiency, although it had some people
devoted to the ideals of public service and
wanted to discharge their duties honestly. In
this state of affairs, is it desirable to add New
Delhi to The area to be administered by the
Delhi Corporation? Now, my hon. friend, Mr.
Kishen Chand was prepared to admit that the
Cantonment and the Diplomatic Enclave
should be separated and should not be placed
under the control of the Delhi Corporation,
but in New Delhi itself there are so many
Diplomatic Missions. There are other
grounds too to which I need not refer, and [
think that the Corporation lojies nothing by
not exercising control over New Delhi.

Dr. R. B. GOUR: The Trade Com-
missioners' offices in Bombay and Calcutta
are within the jurisdiction of the respective
Corporations.
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SHRI H. N. KUNZRU: Again, my hon. friend
talks about matters that are not at all relevant
to Delhi. Everyone will admit that local
government has succeeded best in Bombay.
After Bombay, I believe, it has succeeded
best in Calcutta and in Madras. In Delhi it
has not succeeded to the same extent. In
Allahabad, Kanpur and Lucknow also, it has
not been successful as in Bombay or in
Calcutta. The examples of these places are
not germane to the point that we are
considering. Having the circumstances of
Delhi in mind, I think it would be undesirable
to include New Delhi within the limits of'the
Delhi Corporation.

I now come to the question of the election of
six aldermen. This provision has been
objected to on the ground that it would
enable the capitalists to get into the
corporation. There is no provision for the
election of aldermen in the Bombay Corpora-
tion but there is such a provision in the
Calcutta Corporation Act, and my enquiries
show that it has worked well. It has supplied
the Corporation with some men . . .

DRr. R. B. GOUR: Who were defeated in the
Lok Sabha elections.

SHRI H. N. KUNZRU: Again, my hon. friend
goes on at a tangent in utter disregard of
facts. They would not have stood for seats in
the Corporation in a general election, but
their election by the Corporation has enabled
it to have some people who are efficient and
who are prepared to devote their time to
municipal administration. I am told that one
of them occupied a very high position in the
Calcutta Corporation and discharged his
duties to the satisfaction of all those who
were concerned with him. Now Dr. Gour,
having very little regard for facts, has
implied by his interjection that in the Delhi
Corporation too the aldermen who will be
chosen by the Councillors will be men who
have been defeated at an election to the
Council.
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Dr. R. B. GOUR: Defeated in the
Parliament I said.

SHRI H. N. KUNZRU: I have already said
that the Municipal administration should be
freed as far as possible from party politics. A
man's success or defeat, therefore, in a
Parliamentary election is of no consequence
so far as the election of Councillors or of
aldermen in the Delhi Corporation is
concerned. We have to see that aldermen are
not chosen from among people who have
been defeated at a general election to the
Corporation and that has been provided for
here. Besides there is no reason to suppose
that the men would be so chosen as to be
representatives of commerce and industry or
some capitalist section of the population. Nor
is it necessary that they should be technical
men. They may be men of good general
qualifications, men in whom everybody
would have confidence and who may be
expected to discharge their duties honestly
and efficiently.

Lastly I come to the Commissioner. I don't
think that I need say much about this matter
because, hon. Member Dr. Gour has, by his
interruptions, enabled me already to clear up
the position with regard to the need for the
appointment of a Commissioner and the
powers that he should enjoy. You need,
under the conditions that prevail at the
present time and in a Corporation of the size
of Delhi, somebody who will be able to
devote all his time to municipal work. The
Bombay Corporation, whose administration
is, by common consent, regarded as the best
in India, has a Commissioner. It has been
said that there has been recently some
friction between him and the Mayor. I don't
know the details. Unless we know all the
details of the matter, we cannot express any
opinion on the point but before there were
Executive Officers mnd Commissioners,
though there may not have been disharmony
between the Municipal Board and the staff,
there was plenty of disharmony between the
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Members of the Board and they created
disharmony between the members of the
staff. There is a good deal of disharmony
among the members of the Municipal Boards
everywhere still but to the extent that the
powers of the Executive Officer or
Commissioner go, m the whole-time staff
cannot involve itself in party politics.

There are only two other points that I should
like to deal with. The question of development
was referred to. There is nothing contrary to
the principle in the appointment of a separate
Development Board; in the U.P., in many
cities, Improvement Trusts were established in
order to carry out schemes for the improve-
ment of the cities for which they were
appointed and they did excellent work. When
a large part of the work was done, some of the
Boards were abolished and their duties were
transferred to the Municipal Boards. The same
thing can be done here but in view of the
pattern followed in the Bill, I should have
preferred the development to be entrusted to a
Special Committee of the Corporation on
which the Government could have had its
nominees in the same way as it can have on
the three Technical Committees which are
known as Authorities under the Bill, that is,
the Committees connected with Electric
Supply, Transport and Water-supply and
Sewage Disposal. I think if a pattern like that
were adopted, there need be no fear that the
Corporation would prove unequal to its
responsibilities. In such a case an integrated
view would be taken of the development of
the city or the area. I know that both the
Development Authority and the Advisory
Council provided for in the Delhi
Development Bill provide for close co-
operation between the Corporation and the
Development? Board. Such a system prevails
in Calcutta and I understand that it has worked
very well. There has been the required co-
operation between the Improvement Trust and
the Calcutta Corporation. It may be that the
arrangement  that the  Govern-
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ment has approved may succeed here too but
I confess that my preference is for the
Bombay model but with this modification
that there oui.ht to be a Special Committee
appointed by the Corporation with adequate
representation of the Government on it which
will concern itself entirely with the
development of the area under the control of
the Delhi Corporation.

Municipal

The last but one point that I would like to
refer to relates to constituencies and the
voting at elections. I fnd that the Bill before
us provides for the establishment of -multi-
member constituencies which are called
wards into which the urban area will be
divided but the voting will be distributive.
What is the purpose of having multi-member
constituencies if each man can give only one
vote to one candidate. It is far better to have
single-member constituency in that case.
Multi-member constituencies with
distributive voting would only increase the
cost of the election without any
corresponding gain. If therefore you have
multi-member constituencies, then I think
that the system of cumulative voting that
prevails in Bombay should also be allowed
to prevail in Delhi.

SHrRI J. S. BISHT: What would be the
remedy if particular community of caste
decides to vote only for their own caste-
man?

SHRI H. N. KUNZRU: What is the point in
having multi-member constituencies if you
allow a voter only to cast one vote in favour
of a candidate? Have single-member
constituencies. But multi-member
constituencies with distributive voting is
absurd. It cannot prove useful in any respect.

Lastly I want to refer to the question of
education. It has been said that secondary
education, like primary education, should be
under the control of the Corporation. Neither
in Bombay nor in Calcutta, nor in
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Madras is secondary education under the
control of the Corporation. In Bombay there
are certain secondary schools run and
managed by the Corporation but the other
secondary schools are not under its control
though the Corporation, I understand, gives
small grants in certain cases. I see no
advantage in placing secondary education
under the Delhi Corporation. Secondary
education in Deihi will! come directly under
the State Government. I think it is much better
for the future of secondary education that it
should be a direct responsibility of the Central
Government.

(Time bell rings.)

Secondary education as it is going on now, I
think, is not going to produce men of the
calibre that we need. It must be improved
very greatly if it is to yield the desired
results, and if it is to form an adequate basis
for higher education.

(Time bell rings.)

THE VICE-CHAIRMAN (SHRI M. B. JosHI)
: I hope you are finishing now?

SHRI H. N. KUNZRU: And large sums of
money will, therefore, have to be spent. I
think, therefore, that secondary eduaction
should remain under the control of the
Central Government.

THE VICE-CHAIRMAN (SHRI M. B. JOSHI):
There are two messages.

MESSAGES FROM THE LOK SABHA

I. THE INDIAN TARIFF (SECOND AMEND-
MENT) BILL, 1957

I1. THE APPROPRIATION (No. 5) BILL, 1957

SECRETARY: Sir, I have to report to the
House the following messages received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha:



